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LOK SABHA DEBATES

LOK SABHA

Thursday, March 21, 2002/Phaiguna 30, 1923 (Saka)

(The Lok Sabha met at Eleven of the Clock)

[MRr. Deputy Speaker in the Chair)

[English]
...(Interruptions)

SHRI PRIYA RANJAN DASMUNSI (Raiganj): Sir, |
gave the notice for suspension of the Question Hour.

MR. DEPUTY-SPEAKER: | received your notice; |
also received notices from Shri Ramji Lal Suman and
Shri Deve Gowda. | will first give you the floor during
‘Zero Hour'. Let me now conduct the House. You can
take it up during ‘Zero Hour' because ‘Zero Hour is yours.

SHRI PRIYA RANJAN DASMUNSI: Mr. Deputy-
Speaker, Sir, the Home Minister must come to the House
and make a statement during ‘Zero Hour. What is
happening in Gujarat is not an issue of Gujarat alone.
They are attempting to bum the whole nation.

MR. DEPUTY-SPEAKER: Let me take up the
Question Hour now. During ‘Zero Hour' | will give you
the floor.

SHRI PRIYA RANJAN DASMUNS!: | would request,
through you, Sir, the Parliamentary Affairs Minister to
ensure that the Home Minister comes to the House today.

MR. DEPUTY-SPEAKER: | will give you the fioor.

SHRI PRIYA RANJAN DASMUNSI: Sir, | will abide
by your directives. My appeal to the Government is that
the Home Minister must come to the House today and
make a statement on the Gujarat issue.

MR. DEPUTY-SPEAKER: Now, let me conduct the
House proceedings smoothly.

11.02 hrs.
ORAL ANSWERS TO QUESTIONS
[English]

Abuse and Misuse of Preferential Allotment

*261. SHRI KIRIT SOMAIYA: Will the Minister of
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to
state:

(a) whether promoters are making preferential
allotment at the lower rate and selling it in the open
market when the market is high;

(b) whether this route has been misused in the
present capital market scam;

(c) whether this route is also being misused to make
preferential aliotment to foreigner acquirer;

(d) whether the department has received the
complaints and suggestions from the Members of
Parliament and Investors’ Association;

(e) if so, the findings and observations of the
department in this regard; and

(f) whether the Ministry is considering amending the
law to stop the abuse and misuse of preferential allotment
system?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHR!I ARUN JAITLEY): (a) to (c) Companies
can make preferential allotment by passing a Special
Resolution of shareholdeis ws 81 (1A) of the Companies
Act, 1956 and in compliance with conditions imposed by
SEBI such as minimum pricing, disclosure to sharehoiders
and lock in of shares allotted on preferential basis, if
they desire to seek listing at Stock Exchanges. Companies
have been making such preferential issue to persons
including overseas entities. There are no restrictions on
sale of shares by the preferential allottees in the open
market other than lock-in requirements.

(d) to (f) SEBVDCA have received queries/suggestions
from Members of Parliament. SEBI has strengthened the
guidelines for preferential issues in August 2000 inter-alia
stipulating that preferential shares are eligible for listing
only if disclosures specified in the guidelines are made,
the shares are locked in and the consideration is fully
paid up on alotment.



3 Oral Answers

[Translation)

SHRI KIRIT SOMAIYA: Mr. Deputy-Speaker, Sir, the
question asked from the hon. Minister is

[English]
that is, manipulation by promoters in MNCs
[Translation]

Multinational companies reaped a benefit of the shares
worth 5000 crore rupees by misusing and abusing the
preterential allotment route.

[English)

For example, Castrol India had got preferential allotment
to their parent company at the rate of Rs. 110 when the
prevailing market price was Rs. 1,060. Colgate india got
the preferential allotment at the rate of Rs. 60 when the
prevailing market price was Rs. 700. in similar manner,
Cadbury, Colour Chem, Hax, HLL, Proctor and Gamble,
Glaxo.

[Translation]

The investors have incurred the losses to the tune
of 5000 crore rupees through these companies. The
parent company, foreign company and multinational
companies are misusing this route by keeping this thing
in view and whether the Ministry has given any thought
to ftind some way out to check the misuse? Whether it
has discussed with the SEBI and Ministry of Finance to
piug these loopholes and benefit the small investors.

[English)

SHRI ARUN JAITLEY: Sir, the matter is handied
primarily by SEBI, which is dealt with the Finance Ministry.
Since the question has been addressed to me, | have
taken instructions. initially, there were a large number of
occaslions on which these issues were raised that some
companies were making a preferential allotment and this
allotment was being made in order to benefit some
categories of shareholders. Therefore, in consultation with
various other Departments and after taking the entire
picture into view, the SEBI has now framed detailed
guidelines. These guidelines were framed in 1994, There
was some amendment made in 1996. Thereafier, in the
year 2000, a fresh set of guidelines has been made
public. Now, one of the questions that the hon. Member
has asked is that some companies were issuing shares
at disproportionately low prices even when the market
prices were higher. Therefore, the guidelines now include

MARCH 21, 2002

to Questions 4

that the price at which the shares can be issued on a
preferential basis must be the higher between either of
the two categories, that is, take the average price of the
last six months or the average price of the last two
weeks, whichever of the two is higher. The allotment on
a preferential basis can now only be made on that basis.
This is now the guideline which the SEBI hac issued on
this matter.

[Translation]

SHRI KIRIT SOMAIYA: Mr. Deputy Speaker, Sir,
Indian promoters are still misusing and abusing the
existing loopholes and this capital market scam is a
pointer in this direction. To cite an example, | would like
to tell that the promoters in HFCL sold their shares at
the rate of Rs. 1600 last year and now that have given
a notice of preferential allotment at the rate of 92 rupees.

Similarly, DSQ Software and several Indian companies
are doing the same.

[English]

Not only that there is a loophole in the take over
code provision.

[Translation]

Due to it, at present the 7 companies like
Madusudhan and OTIS India and several other companies
are taking advantage of the loopholes in the take over
Code by selling them at higher rate to the private
companies. | would like to say to the hon. Minister that
the take over code approach SEBI in this regard and
SEBI, in tum inform them that the prescribed guidelines
of DCA's would have to be strengthened. When DCA is
approached, it is said that it falls in the SEBI's purview.
| would like to request the hon. Minister whether SEBI
and DCA would coordinate to bring about an amendment
to benefit small investors and aiso whether it will inquire
into the information given by me and stop this abuse
and also whether an amendment would be made to

benetit small investors and also to prevent the bypassing
ot 20 percent-

[English]
Open offer to small investors is mandatory.

[Transiation]

Since it is being by-passed whether the Government

will bring an amendment for the benefit of small
investors.



5 Oral Answers

[Engtish]

SHRI ARUN JAITLEY: Sir, | am very grateful to the
hon. Member for making a very valuable suggestion. |
may inform him that as per the existing guidelines, the
pricing guidelines are very clear. In order to make sure
that these aberrations do not take place there is now a
lock-in period also which has been prescribed that you
cannot take a preferential allotment and then sell it to
the market immediately. There is a detailed lock-in period
which has been prescribed. In order to make the exercise
transparent there is a provision for complete disclosure.
Not only does it require an approval of 75 per cent of
the shareholders before a preferential allotment can be
made by a special Resoiution but there is also a complete
disclosure as to what is the object of these initial funds
that the company is getting and what is the price at
which they are selling it and who are the shareholders to
whom these allotments are being made. These norms
have been tightened. From time to time, a review does
take place. | take the suggestion of the hon. Member.
With regard to some of the cases where complaints have
been received, investigations by SEBI are also on.

Sir, the last point that the hon. Member made was
with regard to the SEBI take-over code. Normally when
anybody acquires 15 per cent or more, he has to make
an offer to 20 per cent to the market to protect the
interest of the small shareholders. But 15 per cent
acquisition takes place through the preferential allotment
route. There has been traditionally an exemption, which
has been granted under the rules from the SEBI take-
over code. It has already been brought to the notice of
the SEBI. The Justice Bhagwati Committee, which is
reviewing the take-over code, is already seized of the
matter and is likely to make its recommendations on the

subject.
[Transiation]

SHRI KIRIT SOMAIYA: Mr. Deputy Speaker, Sir, the
loophole in the existing guidelines is that the average
market price of six months is given in advance. The
promoters and manipulators make the prices shoot up.
Initialty as | cite the example of HFCL and siiver line and
then cause it to crash to gain. | would like to know as
to what amendment would be made in it and as toid by
the hon. Minister in the Bhagwati Committee in regard to
the take over code. Bhagwati Committee has been
constituted for the last four years and &t is yet to submit

its reports.

PHALGUNA 30, 1923 (Saka)

to Questions 8

[English]

Eighty-four per cent of take over has been given
exemption under the Act. Those loopholes be plugged.

SHRI ARUN JAITLEY: Sir, the pricing is not merely
six months. It is six months or two weeks whichever is
higher. Therefore, allotment is being made at a higher
price. Whatever suggestions the hon. Member has made,
| would certainly take those suggestions into consideration
and share them with the SEBI.

Sir, | have said with regard to the suggestion whether
exemptions through preferential allotment route or from
the take over code should take place or should not take
place is with the Justice Bhagwati Committee and we
are awaiting the recommendations of the Committee on
the matter.

[Translation]

SHRI ARUN KUMAR: Mr. Deputy Speaker, Sir,
through you, | would llke to know from the hon. Minister
that amendment has been made in the company law
encoded in 1956 but the share scams have continued to
take place and the Members asking question gave several
examples of major scams that have taken place. These
scandals and loot is causing a lot of resentment and
dissatisfaction among the people of middie class. | would
like to know whether the Government propose to take
any concrete step to protect the people of middie classes
from this loot?

SHRI ARUN JAITLEY: Mr. Deputy Speaker, Sir, the
first part of the question asked by the hon. Member
pertained to the company act, 1956. | would like to tell
the hon. Member that several suggestions were received
to amend this law. On amendment was made in 1999
and the other in 2000. Two other amendments that are
proposed to be made have been introduced in the
Parliament and are pending before the Standing
Committee. Despite these amendments, scam take place
in market which causes losses to the small investors.
SEBI which regulate the share market, do carry out
amendments from time to time on the basis of market
experiences so as to stop the recurrence of such
incidents.

[English]

SHRI M.V.V.S. MURTHI: Mr. Deputy-Speaker, Sir,
the Company Law is so complicated that even
professionals like Shn Kirit Somaiya take a lot of time to
go through its many chapters. The {aw requires
simplification. A comprehensive law intended to simpiily
the law is eluding the House for a long time. If the law
is not simplified and complications are not removed from
it, such loophoies will always find their way into it.
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The other point relates to preferential allotment. Is
preferential allotment required at all for an enlisted public
limited company? The first offer should go to the public.
In the case of an enlisted company, the share prices are
already quoted. Why is preferential allotment required
then? Preferential allotment has to be taken into
consideration after the public issue is made, and it
unsubscribed shares are left out, they should be allotted
to the promoters. Why should it not be done this way so
that ordinary shareholders do not eel cheated? | would
like a specific answer from the Minister.

SHRI ARUN JAITLEY: The first part of the question
is that the 1956 legislation is a complicated legislation. |
may inform the Member that in the year 1996-97, a
comprehensive review of the Act was undertaken. Since
it is a very lengthy Act of over 600 sections, it was
introduced before this hon. House. Thereafter, the matter
went to the Standing Committee. A set of
recommendations was also finalised. Then it was felt that
the Act was s0 lengthy that to have a complete overview
of the Act it may take a very long time. Therefore, it was
feit that since the areas of governance under this Act
and the concept of corporate governance itself has
changed, we must do it in a manner where some of the
changes can be brought about. So, a very large
amendment was introduced in the year 1999 by an
Ordinance, which was subsequently approved by the
House, which related to various new areas relating to
corporate governance which had come into existence.
Areas relating to protection of the interests of small
investors and transparency in corporate governance was
the second limb, which was undertaken by way of the
second round of amendments which was approved in
2000. Amendments relating to chapters being added on
producer companies as aiso in relation to complete
methodology to deal with insolvency and revival of sick
companies—because the other experiment in relation to
SICA really has not succeeded—and for the creation of
Company Law Tribunal, the third round of amendments,
which is a package of these two, has already been
introduced before this House. We are expecting the report
of the Standing Committee. As and when it comes it will
be placed betore this hon. House for consideration.

With regard to the whole concept of preferential
allotment. this is a concept which s originally present in
the Companies Act. The normal practice is, under Section
81 of the Companies Act. under which provisional
aliotment has to be made by the company, the adotment's
tirst right goes on a pro rata basis to the said
shareholders. But Section 81 (1) (A) has been provided
for originally as an exception to the first principle where
for some special reasons a special resolution is passed.
Now a special resolution itself requires the support of
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three-quarters of the shareholders, that is 75 per cent of
the shareholders. So, if more than an ordinary majority
of shareholders of a company, three-quarters of
shareholders, feel that a preferential allotment is required
for the purposes of getting funds into the company, it
can be done. It may be requirement of funds, it may be
requirements even in terms of consolidating shareholding
of promoters in order to add an element of stability, there
may be several factors where the moneys are required
for some investment into the company. It is only in
consonance with corporate democracy that three-quarters
of the shareholders is permitted. Then alone you are
allowed to resort to this remedy under Section 81 (1)
(A). The other exception to that is that if three-quarters
do not permit it, by an ordinary resolution only a majority
of shareholders permit it, then on consideration of public
interest, the Central Government's special permission is
required which cases are ordinarily very rare.

SHRI VARKALA RADHAKRISHNAN: Even after
hearing the hon. Minister, | am not still convinced. The
basic question is of transparency. How we can maintain
transparency in the transactions? Most of the shareholders
are left at the mercy of the brokers. Why do we not
have preferential shares in such matters? | would request
the hon. Minister to make some arrangements so that
transparency is ensured. What are the measuers the
Government proposes to take in the matter of
transparency, in view of the tact that the small
shareholders are cheated? This is the main defect with
regard to preferential shares and locking in of shares.
We are in a liberal age, having globalisation, etc.

MR. DEPUTY-SPEAKER: Okay, you have asked your
question; please sit down.

SHRI VARKALA RADHAKRISHNAN: Why should we
not have preferential allotment system of shares? Why
should we not have transparency in all these deals?

SHRI ARUN JAITLEY: As the hon. Members have
pointed out and as Shri Radhakrishnan has also pointed
out, there is a need for transparency because when
preferential aliotment is permitted originally, it was noticed

that an untair market practice could come in by virtue of
two practices.

You sell shares on a preferential basis at a
disproportionately low prices and therefore when the
market price is high, the preferrad one will stand to
benefit. Alternatively, you can sell it at a very high price
when the market price is low and therefore, even you
can relate it to some form of movement in the market
which ordinarity would not have been forthcoming, but
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for the aflotment at a very high price which has been
there. It is precisely to overcome this that guidelines of
a very detailed nature have now been issued. To bring
in an element of transparency, the pricing guidelines have
been very strictty complied with, that this is the minimum
price at which you can issue preterential shares, etc.

The second area is that nobody immediately benefits.
Twenty per cent of the shares allotted to the promoters
cannot be sold. There is a lock in period of three years.
Eighty per cent of the shares cannot be sold for one
year. The non-promoter shareholders also cannot sell their
shares for one year. There is also the third requirement
now of detailed disclosure guidelines, like what is the
object of this preferential issue, what is the intention of
the promoters and directors or management-persons, why
are they wanting to subscribe to it, what is the
shareholding pattem before the preferential issue and after
the preferential issue, what is the proposed time, what is
the identity of the proposed allottes, etc. All these have
to be informed. An explanatory statement is also brought
out in the Annual Report and you also require the support
of three-quarters of the shareholders before such an
allotment is preferred.

But as the hon. Members, particularly Shri Somaiya,
have indicated there are still areas of improvement which
are possible because the logic has been gaining ground.
We are seized of this issue and that is why, with regard
to applicability of take over code, the subject is being
seriously gone into.

SHRI P.H. PANDIAN: Mr. Deputy-Speaker, Sir, the
present trend of companies is to take over and to have
mergers. Big companies take over small companies;
prospering companies take over sick companies. After
the preferential shares get locked up, are the sick
companies allowed to transfer the shares? Since SEBI
being the controlling body, does SEBI have powers to
annul the transter in case of violations during the lock-
in period? Is it a fact that the hike in prices of shares
is due to insider trading? Poor investors do not have
anybody inside the stock exchanges because the stock
exchanges deal with increase or decreuse in prices of
shares. Even in that case, may | know whether SEBI
has got some teeth to control the erring stock exchanges?
The stock exchanges are the producers of the share
market crimes—white colour crimes-and may | know
whether SEBI is armed with powers to deal with these
erring companies to prevent scams?

| would further like to say that these scams are
occurring every four years altemately and we have been
examining and submitting suggestions to Parkament. |
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would like to know from the Minister whether SEBI alone
has been vested with powers to deal with all the erring
stock exchanges which have been dealing with insider-
trading in all companies and whether the take-overs and
mergers will be viewed by the SEBI.

SHRI ARUN JAITLEY: Sir, there are different aspects
of take overs and mergers under our existing scheme ot
law. There is a separate take-over code which the SEBI
manages. There are also provisions under the Companies
Act with regard to schemes for amalgamation of
companies, which is a provision mentioned under the
Companies Act. In consonance with the practice in which
market economies have anti-trust laws or competition laws,
such a law is also under consideration. It has already
been introduced in the House. On the one hand, where
we want our companies to become internationally
competitive, we do not want a situation where, on account
of some market practices, there is a complete elimination
of competition. Because ultimately the consumer interest
really is protected by competition, so, we have a detailed
law which we have introduced before the House last
year and that law is also under consideration as far as
the Standing Committee is concemed.

With regard to insider trading, | may mention that
SEBI has already a detailed code and regulations to deal
with insider-trading which, amongst others, provide that if
any ingsider in a company, on the strength of information
which is otherwise publicly not known information, deals
with that information in order to benefit himself or benefit
the company or benefit a third party, there are provisions
in the take-over code which enable action against that
individual and aiso action against the company. There
have been some initial cases and rulings on this particular
issue and the Government is seized of certain
amendments to the SEB! law itself in order to make sure
that enough teeth is added to deal with such situations.

[Translation]
Woelfare Scheme for Ex-Servicemen

*262. SHRI RAM SINGH KASWAN: Will the Minister
of DEFENCE be pleased to state:

{a) whether any welfare schemes are being run by
the Government for ex-servicemen,

(b) if so, the details thereof; and

(c) the number of ex-sefvicemen benefiled by these
schemes during the last one year?
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[English]

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) to (c) A Statement is laid on the Table
of the House.

Statement

The following schemes for the Weltare of ex-
Servicemen run by the Government are in operation:—

I. Resettioment Schemes:

(i) In order to provide re-employment opportunities to
ex-servicemen in civilian departments the Central
Govemment have provided 10% reservation in Group ‘C’
vacancies and 20% reservation in Group ‘D' vacancies
for them. In Defence Security Corps 100% vacancies are
reserved for ex-servicemen. In para-military forces 10%
vacancies of Assistant Commandants are reserved for
ex-servicemen. The Central Public Sector Undertakings
and Natioralized Banks provide 14.5% reservation in
Group ‘C’ posts and 24.5% reservation in Group ‘D’ posts.
Most of the State Governments have also provided
reservation for ex-servicemen in State Government jobs.
In order to facilitate their re-employment certain relaxation
in educational qualifications and in prescribed maximum
age limits for recruitment have been provided. During the
year 2001, 10,567 ex-servicemen (provisional figure) were
provided employment by the Central/State Governments/
Private Sector/Ex-servicemen Security Agencies.

(i) Loans/financial assistance for setting up small
scale industries, service industries, Agro-based industries,
Khadi and village industries are provided to ex-servicemen
under three sel-employment schemes known as SEMFEX-
I, SEMFEX-Il, SEMFEX-IIl and National Equity Fund
Scheme. The ex-servicemen were sanctioned loans/
financial assistance to the tune of Rs. 35 crores under
the scheme during 2000-01 to 5395 numbers of ex-
servicemen/dependents.

(iii) The ex-servicemen are encouraged to float
security agencies and coal transport companies. The
Director General Resettiement sponsors ex-servicemen
security agencies 1o various public sector undertakings.
The Coal India and its subsidiaries give coal transport
contracts to transport companies fioated by ex-servicemen.

(iv) Training programmes are conducted for improving
employability of ex-servicemen or to enable them to take
self-employment after retirement.

(v) Eight percent of petroleum product agencies have
been reserved for allotment to widows/dependents of
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posthumous gallantry award winners, war disabled, war
widows etc.

(vi) Ex-servicemen are eligible for Allotment of Amy
Surplus Disposable Vehicles. During the year 2001, 357
cases have been registered and recommended for
allotment of vehicles to Army Headquarters.

(vii) Allotment of Mother Dairy Booths, DMS Booths
and Mother Dairy F&V Booths.

(viii) The ex-servicemen are eligible for Allotment of
STD booths.

(ix) The ex-servicemen manufacturing units supplying
stores to Defence Establishments under Defence Purchase
Programme are eligible for 10% price subsidy of the total
value of stores supplied or Rs. 50,000/- which ever is
less in a financial year for five consecutive years.
However, no request for grant of price subsidy has been
received during the current year.

Welfare schemes/benefits:
I. Medical Facllities:

(a) Ex-servicemen, their families and families of
deceased Service personnel drawing pension of
any kind are entitied to free out patient treatment
in 127 Military Hospitals and more than 1000
Medical Inspection Rooms _ including 24
exclusively reserved for ex-servicemen. In-patient

treatment is also provided subject to availability
of beds.

(b) Ex-servicemen who are not availing medical
facilities from Military Hospitals may choose to

draw Rs. 100/- every month for medical
treatment.

(c) Ex-servicemen/dependents suffering from serious
diseases are given financial assistance from
Ammed Forces Flag Day Fund to the extent of
90 percent (in the case of Junior Commissioned
Officers, Other Ranks) and 75 percent (in the
case of officer level) of the total expenditure
incurred for treatment in civiVauthorized hospitals
provided no financial assistance was available
from any other source. These are by-pass
surgery, Angioplasty, Angiograpy, Kidney/Renal
Transplantation, Cancer/Spastic Paraplegic
treatment, Coronary Artery Surgery, Open Heart
Surgery, Valve Replacement, Pacemaker implant.
Financial Assistance is also provided to ex-
servicemen/dependents for medical treatment in
CiviVAuthorized Hospitals from Army Group

Insurance (AGI) at package rate for certain
serious diseases.
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il. Financial Assistance:

Financial Assistance is also provided from Raksha
Mantri's Discretionary Fund for marriage of dependent
daughters, medical, repair of houses etc. to ex-servicemen
in penury, Monthly financial assistance of Rs. 1000/- upto
a period of two years is also provided to old and inform
ex-servicemen/widow of ex-servicemen living in penury.
An amount of Rs. 59.44 lakhs was incurred for 735
beneficiaries during 2001-02.

iil. Education facilities for children:

(a) Free educational facliities are provided to children
of Defence personnel killed or disabled in war.

(b) 28 seats in the MBBS, one seat in BDS and
two seats in Engineering are available through
Kendirya Sainik Board (KSB) to dependents/
wards of certain categories of Defence
personnel.

(c) 25 percent seats are reserved for the wards of
serving and ex-servicemen personnel in Sainik
Schools.

(d) States/UTs have made reservation of seats in
professional colleges/ITI/Polytechnice for wards
of serving and retired Defence Personnel.

(d) An education grant of Rs. 600/- and Rs. 300/
p.m. per student is provided to wards of war
bereaved, disabled, attributable and non-
attributable peace time casualties respectively,
housed in 35 War Memorial Hostels, to enable
them to pursue their studies. Number of
beneficiaries in respect of wards of martyred/
disabled soldier are 275 and the number of
beneficiaries for wards of ex-servicemen whose
death is not attributable to Military service is
30.

V. Travel Concession:

(a) Rail Travel Concession: 75% concessions in rail
fare for travel in Il Class is available to war
widows including those of IPKF casualties. Also,
recipients and widows of posthumous recipients
of Chakra series of gallantry awards are entitied
for free rail pass for travelling in Class /i

sleeper.

(b) Air Travel Concession: Certain categories of ex-
servicemen are eligible to 50% concession in
fare for air travel in domestic flights of the Indian
Air Lines.
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V. Other Weifare Facilities:

(a) Ex-servicemen can avail of Canteen facilities
from the nearest CSD canteens.

(b) Sainik Bhawans/Rest Houses spread all over the
country have been established for ex-serviceamen.

MR. DEPUTY-SPEAKER: Shri Ram Singh Kaswan
to ask the Supplementary.

SHRI PAWAN KUMAR BANSAL: Sir, since there are
allegations against the Minister, he should not be allowed
to answer...(Interruptions)

[Transiation]

SHRI SHRIPRAKASH JAISWAL: Mr. Deputy Speaker,
Sir, as the allegation has been levelled against the
Defence Minister, hence he can not speak....(Interruptions)

[English)

MR. DEPUTY SPEAKER: Please do not disturb now.
| have called Shri Ram Singh Kaswan.

...(Interruptions)

MR. DEPUTY SPEAKER: Shri Ajoy Chakraborty,
please do not disturb. This is Question Hour.

...(Interruptions)

MR. DEPUTY SPEAKER: It you do not want to ask
questions, you need not. But let others ask the questions.

...(Interruptions)

MR. DEPUTY SPEAKER: Nothing will go on record.
| have called Shri Ram Singh Kaswan.

...(Interruptions)*

MR. DEPUTY SPEAKER: Please do not interrupt
now.

...(Interruptions)

MR. DEPUTY SPEAKER: Shri Bhuria, it you do not
want to ask, you do not ask. Let others ask.

...(Interruptions)

MR. DEPUTY SPEAKER: Please do not disturb like
this. Shri Bhuria, will you please resume your seat?

...(Interruptions)
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MR. DEPUTY SPEAKER: Shri Pawan Kumar Bansal,
if you do not want to ask, you need not. Let others ask.
Please do not interrupt now.

...(Interruptions)

MR. DEPUTY SPEAKER: Shri Dasmunsi. This is
Question Hour.

...(Interruptions)

MR. DEPUTY SPEAKER: This is unfair. Shri
Dasmunsi, will you please ask your Members not to
disturb?

...(Interruptions)

MR. DEPUTY SPEAKER: Shri Ram Singh Kaswan's
Question is there. If you do not want to ask you need
not. Let others ask. | have called Shri Ram Singh Kaswan.

SHR! PRIYA RANJAN DASMUNSI: We are walking
out in protest.

11.24 hrs.

At this stage, Shnmati Sonia Gandhi, Shri Priya
Ranjan Dasmunsi, Dr. Raghuvansh Prasad Singh, Shri
Ajoy Chakraborty and some other hon. Members left

the House

...(Interruptions)

MR. DEPUTY SPEAKER: Shri Rawat, please do not
interrupt now. | have called Shri Ram Singh. This is too
much.

...(Interruptions)
[Transiation]

SHRI RAM SINGH KASWAN: Mr. Deputy Speaker,
Sir, the Government of India have started many schemes
for the welfare of the Ex-servicemen. | would like to
extend my thanks tor it. To extend these facilities further,
a committee was constituted in August 1999 which
included the hon. Minister of Defence, the Finance Minister
and few Chiel Minister as its Members. | would like to
know from the hon. Minister whether the Committee has
since submitted its report? If so, what is the details of
the new schemes started thereafter?

Sir, | hail from Rajasthan and a large number of
soldiers from Sikar, Jhunjhunu and Churu in Rajasthan
sacriticed their lives for the country. | would like to know
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whether the Government propose to open a Sainik School
in my district Churu for the people of this region?

SHRI GEORGE FERNANDES: Sir, the demand from
the respective State Government is necessary to be
received for setting up a Sainik School. When | took
over the detence portfolio, | witnessed that several States
do not have any Sainik School and some have only a
single Sainik School. | had asked the Chief Minister of
all the States by writing a letter to them that more and
more Sainik Schools be set up and send proposals in
this regard to Union Government. Some Chief Ministers
responded in writing while some others did not send any
proposal in this regard. However, the proposal from the
State Governments is necessary in this regard and if the
Government of Rajasthan send this kind of proposal to

us, then we are certainly ready to open a Sainik School
in Churu.

SHRI RAM SINGH KASWAN: Sir, the reply of part
1st of my question has not been given. | had asked
whether the Committee which was constituted under

Chaimpersonship of hon. Minister of Defence in 1999 have
since submitted its report?

My second supplementary is that the Government
had left no stone untumed in honouring and providing
assistance to the kith and kin of martyrs of Kargil. |
would like to know whether they have been allotted the
land, petrol pump or gas agency that was proposed to
be given to them. Besides, several other persons before
and after Kargil war have sacrificed their lives for the
sake of country. Their families and helpless widows do
not have even the means to feed themselves. | would
like to know whether the Government propose to allot

petrol pumps, gas agency or land to the widows of these
martyrs or not?

SHRI GEORGE FERNANDES: Mr. Deputy Speaker,
Sir, as far the decision to extend facilities or assistance
to the families of the martyrs or wounded soldiers of
Kargil by way of allocating petrol pumps gas agency etc.
is concemed has been implemented.

Mr. Deputy Speaker, Sir, as far the question of the
martyrs other than Kargil, as asked by the hon. Member,
is concemed, | would like to tell that the allocation of the
petrol pumps and gas agencies for them is concemed,
some vacancies and places are reserved for them by the
Ministry of Petroleum and Natural Gas and the

arrangement are made for the family Members of such
martyrs and the process is continuous.
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SHRI RAM SINGH KASWAN: Mr. Deputy Speaker,
Sir, hon'ble Minister has not replied to part one of my
question regarding the report of the committee constituted
under his chairmanship ...(Interruptions)

[English]

SHRI SIMRANJIT SINGH MANN: Mr. Deputy
Speaker, Sir, | wish to bring the anguish...(Interruptions)

[Translation]

SHRI MAHESHWAR SINGH: Why you have retumed
now...(Interruptions)

DR. RAGHUVANSH PRASAD SINGH: Mr. Deputy
Speaker, Sir, we had walkout from the House. Now as
we have returned they are cutting jokes on
us...(Interruptions)*

[English]

MR. DEPUTY SPEAKER: The objectionable
expressions are to be expunged.

SHRI SIMRANJIT SINGH MANN: Mr. Deputy
Speaker, Sir, | wish to bring to the notice of the House
that as far as the Sikh minority is concerned, it is under-
represented and we do not have any support in the
House. The question of Air Marshal Manijit Singh Sekhon
being thrown out dishonourably from the Air Force is a
slur on the secular image of the Defence Forces and of
this country. | would like...(Interruptions)

MR. DEPUTY SPEAKER: The main question relates
to the welfare schemes for ex-Servicemen. You are going
astray.

SHRI SIMRANJIT SINGH MANN: Sir, it is the anguish
of the minority that | am speaking of...(Interruptions)

MR. DEPUTY SPEAKER: You please ask the
question related to the main question.

SHRI SIMRANJIT SINGH MANN: Sir, | shall protest
till the Defence Minister states that he knows the rules.
| am going to sit in the Well as a protest for what he
has done to Air Marshal Sekhon. ...(Interruptions)

MR. DEPUTY SPEAKER: Please don't do that. |
would request you not to do this. | gave you the floor to
put the supplementary. Please don't take the extreme
stand. | have been requesting all others to aliow me to
conduct the Question Hour.

*Expunged as ordered by the Chair.
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SHRI SIMRANJIT SINGH MANN: All right, Sir. | have
made my protest and | concede to your request.

MR. DEPUTY SPEAKER: Mr. Minister, do you have
anything to any?

SHRI GEORGE FERNANDES: Sir, he has mainly
spoken about Air Marshal Sekhon.

[Transiation)

SHRI BRAHMA NAND MANDAL: Mr. Deputy
Speaker, Sir, | would like to draw the attention of hon'ble
Minister towards Jamalpur in Bihar. Is there any proposal
pending with the Govemment to set up Sainik School,
BRO i.e. Recruitment Board for soldiers and tiring range
in Jamalpur? Sir, whenever the discussion is held
regarding Sainik School it is always stated that Defence
Ministry never receives any such proposal from Bihar
Government. However, as Defence Minister is very well
aware that all the three establishments for soldiers are to
be set up on Railways land i.e. on Central Government's
land in Jamalpur, hence, there is no need of any proposal
from Bihar Government. Therefore, | would like to know
from the hon'ble Minister as to whether the Government
is considering this proposal?

[English]

MR. DEPUTY SPEAKER: Is it concerned with the
main question?

(Translation]

SHRI GEORGE FERNANDES: Mr. Deputy Speaker,
Sir, so far as Sainik School i8 concemed, it would not
be set up until the proposal is received from the State
Govermment. | would like to tell the hon'ble member that
not only the land but also a huge sum of money is
required to be arranged by the State for opening a Sainik
School. Therefore, Sainik School cannot be set up there
till the proposal in this regard is received from the State
Govemment.

Mr. Deputy Speaker, Sir, regarding BRO, we have
decided to organise rallies for the recruitment in ammy.
Rallies are being organised in States to recruit soldiers.
Now the previous system of recruitment through Branch
Recruiting offices has almost been abolished. Therefore,
the question regarding BRO does not arise.

Mr. Deputy Speaker, Sir, through you, | would like to
tell the hon'ble Member that tili date there is no such
proposal to open a new firing range in Bihar.
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[English]

SHRI PRAKASH MANI TRIPATHI: Sir, my question
pertains to the medical facilities provided to the ex-
Servicemen. What has been told to us is that out patient
treatment in military hospitals and 1000 medical inspection
rooms are exclusively reserved for ex-Servicemen. Those
who are not availing this facilty may get Rs. 100.
Financial assistance is provided to ex-Servicemen from
the Army Group Insurance Scheme. This question has
been pending with the Ministry of Defence for over three
years now. | have myself written a number of letters to
the Detence Minister and | feel that any formal
arrangement for providing medical tfacilities to ex-
Servicemen is totally absent from the Plans of the Ministry
of Defence. No money has been allotted specifically for
the medical care of ex-Servicemen.

As you are well aware, and the Defence Minister is
well aware, these ex-Servicemen serve in very hostile
climates, under very difficult conditions and when they
retire and go to their tar-flung villages they need some
care. There is no formal arrangement. Therefore, instead
of showing some empathy towards this problem, there is
a total apathy on the part of the Ministry of Defence to
bring out any specific scheme. At least 1000 officers
must have written to the Minister on this and it is a
cause of great concemn to the ex-Servicemen—because
every Servicemen becomes ex-Servicemen—that no
attention is being paid to this aspect.

| would like to know trom the hon. Minister of
Defence, through you, the present position of the case
taken up by us again and again with regard to providing
formal medical tacilities, beds, hospitals to the ex-
Servicemen.

[Transiation]

SHRI GEORGE FERNANDES: Mr. Deputy Speaker,
Sir, hon'ble member himselt had been a dignified officer
in the army. On the basis of his past experience he has
raised this question. He has asked about arrangements
made for medical tacilities till date. He has mentioned in
detail that the Ministry does not make arrangements for
medical facilities.

[English]

| would like to list some of these things so that the
misunderstanding is cleared.

MR. DEPUTY SPEAKER: Is it a lengthy one?
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SHRI GEORGE FERNANDES: No, Sir. The ex-
Servicemen, their families, families of deceased Service
personnel drawing pension of any kind are entitled to
free out patient treatment at military hospitals. These
personnel can also be provided in-patient treatment in
military hospitals subject to certain conditions. In addition
to the existing military hospitals, 24 medical inspection
rooms, 12 dental centres have specially been created
from the funds provided by the Services.

SHRI PRAKASH MANI TRIPATHI: Only Outdoor
Patient facilities are available. No bad facility is
there...(Interruptions)

SHRI GEORGE FERNANDES: No, Sir, Ex-
Servicemen suffering from serious diseases are given
financial assistance up to 90 per cent, in case of persons
of the officers’ rank, and 75 per cent, in case of officers,
of the total amount spent for treatment in civil hospitals
in case they cannot raise funds from other sources. These
are, by-pass surgery, open-heart surgery, valve
replacement, pace-maker implant, engiography,
engioplasty, kidney-renal transplantation, dialysis, cancer,
joint replacement, stroke, prostrate surgery, spastic
paraplegics.

Therefore, Sir, to say that there is not any kind of
arrangement at all or money not becoming available is
not fairly correct. However, let me make the point that
much needs to be done insofar as medical attention of
ex-Servicemen is concerned. Certain schemes were
discussed. Just now, the Cabinet has given the
responsibility to a Group of Ministers to finalise a scheme.

That is now on the threshold of being finally made
available for ex-Servicemen.

| am sure that in the coming few months, we will be
able to put this particular scheme into effect.

PROF. UMMAREDDY VENKATESWARLU: Sir, a
detailed information has been given by the hon. Minister
with regard to the welfare measures being provided to
the ex-servicemen and to the widows of the ex-
servicemen. Besides all the welfare measures that have
been extended to, one particular aspect which is not
being attended to at all, is the housing scheme for the
ex-servicemen and also for the families of the ex-
servicemen who have laid down their lives in war. To
our knowledge, most of these people, majority at least,
do not own their own house plots or houses. After their
retirement, they have been going around the Government
agencies for allotment of a plot and also for soft loans
for construction of houses. So, besides the weifare
measures that have been enlisted here, would the
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Government also think in terms of providing house sites,
which is a minimum basic need, for all these families?
Sir, in some cases regularisation of the sites is also
‘required simce they are on the encroached sites of the
Goverament. | would also like to know whether the
Government would provide soft loans with zero rate of
interest to be paid back in instalments.

SHRI GERORGE FERNANDES: Sir, the idea of
/housing schemes for ex-servicemen may not be very
practical for the simple reason that soldiers come from
u;f-all parts including the remote parts of the country. So,
~one cannot possibly conceive of a housing scheme in
iparticular area where all ex-servicemen would go and
Isettle down.

: PROF. UMMAREDDY VENKATESWARLU: | am
;’i,talking about giving them house plots in their own village
g or locality. This can be done in consultation with the
¢ State Government.

5

! SHRI GEORGE FERNANDES: Sir, the number of
' ex-servicemen, at the moment, on the rolls is over 15
lakhs and each year about 60,000 people get demobilised
and become ex-servicemen. As people keep coming out
of the Army, the idea of making available to them a
piece of land in the village where they come from is
something which | do not consider as a practical
proposition. But this is not to say that where there is a
deserving case and where a person is really in need of
" a house and if there is any way in which he could be
i helped to have a house, cannot be examined. But the
' idea that for everyone who gets de-mobilised will have to
be provided with the house is a proposition that is not
practical.

SHRI K. MALAISAMY: Sir, the Minister has given a
statement explaining the various schemes available for
the ex-servicemen. My impression and my information is
that benefits are not at all reaching the ex-servicemen.
Their plight is very miserable. As has rightly been said
by him, they are already 15 lakhs and every year another
60,000 to 70,000 people are coming in. Did the Gowt.
make any survey to see how much they are benefitted
by these facilities? Is it 5 per cent or 10 per cent or 15
per cent?

SHRI GEORGE FERNANDES: Sir, whatever benefits
and welfare schemes are available, they are available
100 per cent. If the hon. Member has any particular
scheme that has not reached or has reached only 5 per
cent, he will let me know about that particular scheme
and the particular person who has not received the
benefit, | will deal with it.
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{Translation)

SHRI PRABHUNATH SINGH: Mr. Deputy Speaker,
Sir, hon'ble Minister in his reply has given a long list of
tacilities which are bring provided to ex-servicemen.
People from all parts of the country serve in the amy,
however, Bihar is foramost in them. As more number of
people from Bihar serve the army, thereftore, ex-
servicemen there, are more in number. At serial number
5 in the list of facilities, he has catregorised the tacilities
as A and B under other Welfare facilities. He has
mentioned that the facility of Sainik Bhawan and Canteen
is also provided to ex-servicemen. As more number of
people from Northem Bihar serve ammy, more number of
ex-servicemen are there. Therefore, | would like to know
as to whether the facility of Sainik Bhawan and Canteen
be made at Commissioner level Headquarter in Chhapra
in Northern Bihar to facilitate the ex-servicemen there. |
would like to submit that the hon'ble Minister has been
very generous to ex-servicemen and has provided several
facilities during his tenure, therefore, | would like him to
give assurance that Sainik Bhawan and Canteen would
be established in Chhapra. | would like to know will he
do this.

SHRI GEORGE FERNANDES: Mr. Deputy Speaker,
Sir, Sainik Bhawan is constructed through Sainik Boards
at district level and State level. The decision in this regard
is not taken at central level. Even Rest Houses are also
set up according to the same process. | will definitely
inform the concerned officers and ask them to pay
attention to the submission of the hon'ble member. In an
area where ex-servicemen reside in large number.
Canteen facility is made available there specially for them,
otherwise mobile canteen facility is arranged these days
and it is in use in Bihar also. Mobile Canteen facility has
been arranged in northem Bihar also. This facllity is not
restricted to a particular district.

SHRI PRABHUNATH SINGH: Large number of ex-
gervicemen are residing in Chhapra, therefore, please
provide this facility in Chhapra.

SHRI GEORGE FERNANDES: This facility is not
meant for a particular district rather the mobile facility
covers the whole area.

SHRI MOHAN RAWALE: In Maharashtra 1,45,449
people are registered as ex-servicemen. 15.80 lakh people
are registered as ex-servicemen all over the country.
However, most of them are still in search of job.
Government have given 10% reservation for group 'C’
and 20% for group ‘D’. Recently Central Government and
State Govermments have started VRS also. How many of
the total registered ex-servicemen have got employment
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till date? How the Government will make a provision to
provide employment to ex-servicemen when VRS is being
introduced at various leveis?

SHRI GEORGE FERNANDES: | have with me the
figures of last year. 10,567 ex-servicemen have been
given jobs during 2001 through Central Government, State
Government and private sector.

[English]

SHRI P.C. THOMAS: Sir, as the Minister has said.
the number of ex-servicemen is increasing every year.
So, the facilities should also increase in a proportional
manner. As far as educational facilities are concemed, |
think, some seats are reserved in Kendriya Vidyalayas,
Sainik Schools, and in other schools.

Sir, | would like to submit that if you try to reserve
seats for the children of ex-servicemen in some way or
the other in private schools also, | think it will be a great
service to the next generation of the ex-servicemen. |
would urge upon the Minister to answer this.

SHRI GEORGE FERNANDES: Sir, as far as | am
aware, | do not think there is any problem of children of
ex-servicemen finding a place in schools. There are
enough schools which the Army itselt runs and there are
schools which the Government runs, especially for ex-
servicemen children.

There are seats which are made available in a large
number of private schools today all over the country. in
the aftermath of the Kargil Operations particularly, a
number of institutions have come forward offering
scholarships up to higher education and are also offering

seats in schools. If there is any problem anywhere, we
can deal with it.

MR. DEPUTY SPEAKER: Next Question. Q. No. 263.
Col. Sona Ram Choudhary.

COL. (RETD.) SONA RAM CHOUDHARY: Mr Deputy
Speaker, Sir, | would like to submit something.

MR. DEPUTY SPEAKER: Not something. You have
to only ask the question.

COL. (RETD.) SONA RAM CHOUDHARY: | do not
want to ask him.

MR. DEPUTY SPEAKER: So, you do not want to
ask the question.

MARCH 21, 2002

to Questions 24

COL. (RETD.) SONA RAM CHOUDHARY: He has
no right to answer my question...(Interruptions)

MR. DEPUTY SPEAKER: Then | will call the next
questioner.

...(Interruptions)
[Translation]

SHRI RAGHUNATH JHA: They are talking about
corruption but what they have done in 50 years of their
tenure...(Interruptions)

[English]

MR. DEPUTY SPEAKER: Do you want to ask the
question or not?

...(Interruptions)
[Translation]

SHRI RAGHUNATH JHA: They are making fun of
the proceedings, at times they staged walk out and come
again...(Interruptions)

[English]
MR. DEPUTY SPEAKER: Novy the next questioner.
...(Interruptions)
[Transiation]
SHRI SUNDERLAL TIWARL: Derive some way out.

MR. DEPUTY SPEAKER: Nothing can be done during
Question Hour.

...(Interruptions)
[English]

MR. DEPUTY SPEAKER: Hon. Member Col. Sona
Ram Choudhary does not intend to ask Q. No. 263. It is
treated as having been withdrawn.

Now Q. No. 264, Shri Ravindra Kumar Pandey.

...(Interruptions)
MR. DEPUTY SPEAKER: Nothing will go on record.

...(Interruptions)"

“Not recorded.
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' MR. DEPUTY SPEAKER: Shri Ravindra Kumar
‘Pandey to ask Q. No. 264. | think he is not present.
Now Q. No. 265, Prof. Dukha Bhagat.

...(Interruptions)

MR. DEPUTY SPEAKER: Col. Sona Ram
Choudhary, please resume your seat.

...(Interruptions)

: MR. DEPUTY SPEAKER: He does not want to ask
~/the question. How can | compel him to ask the question?

...(Interruptions)
. 'MR. DEPUTY SPEAKER: Shri Kirti Azad, please
?}fzjtosume your seat.

?{“ ...(Interruptions)

SRR O

A MR. DEPUTY SPEAKER: Now Q. No. 265, Prof.
EDUH‘I& Bhagat.

...(Interruptions)

3

MR. DEPUTY SPEAKER: Please resume your seats
, now. If he does not want to ask the question, | cannot
compel him to do so.

...(Interruptions)

MR. DEPUTY SPEAKER: Now | do not allow him to
ask the question.

...{Interruptions)

MR. DEPUTY SPEAKER: Shri Satyavrat Chaturvedi,
he does not want to ask the question. How can | compel
him to ask the question?

...(Interruptions)

MR. DEPUTY SPEAKER: | have already told you
this. Please do not interrupt now.

...(Interruptions)

MR. DEPUTY SPEAKER: Now you are interrupting
me.

...(Interruptions)
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[Translation]
improvement in Rallways

*265. PROF. DUKHA BHAGAT:
SHRI G.S. BASAVARAJ:

Will the Minister of RAILWAYS be pleased to state:

(a) whether the Railway Ministry has taken a number
of steps during the last two years to improve the railways’
financial health and operational efficiency and to enhance
safety and security of the passengers;

(b) it so, whether the Ministry has tried to generate
internal resources for the development and expansion of
the capital intensive system;

(c) whether the RailTel Corporation of india and the
Indian Railway Catering and Tourism Corporation were
established as independent profit making centers under
the Ministry during 2001; and

(d) if so, the extent to which these measures have
improved the financial health and efficiency of Railways?

THE MINISTER OF RAILWAYS (SHRI NITISH
KUMAR): (a) to (d) A statement is laid on the Table of
the Sabha.

Statement

(a) and (b) Yes, Sir. The Ministry has taken steps to
contain expenditure and enhance earnings so as to
improve the operational efficisncy of the Railways and to
generate intemal resources for projects. Many steps have
also been taken to enhance safety and security, including
the setting up of a Special Railway Safety Fund for
renewal and replacement of over-aged assets in a time-
bound manner.

Iin order to provide enhanced security to passengers,
a proposal for amending the RPF Act and Indian Railways
Act for greater empowerment of the RPF, is under

(c) and (d) Yes, Sir. These Corporations have been
set up in 2001 and are in a nascent stage. Benefits to
the Railways, financial and otherwise, are expected in
due course.

PROF. DUKHA BHAGAT: Mr. Deputy Speaker, Sir,
the hon'ble Minister in Part ‘A’ and ‘B' of his reply
regarding security of passengers has proposed
amendment in the Railway Security Act and Indian
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Railway Act to provide more and more facilities to Railway
Protection Force. | would like to know from the hon'ble
Minister by when the provisions of this Act would be
enforced to facilitate the commuters and will these facilities
be provided to commuters also?

SHRI NITISH KUMAR: Mr Deputy Speaker, Sir,
Railway Protraction Force's main task is to take care of
railway property. Members have expressed concern
regarding safety of commuters. This subject is related
with safety and Law and Order and it pertains to State
Governments. Therefore, according to Constitution State
Governments set up their own railway police and half of
the expenditure is borne by Railways. A Committee was
constituted to assist them. On the basis of the report of
that Committee, it was decided that RPF should also
made accountable for the safety of the passengers
especially they should be given some authority in station
premises and in running trains. In view of all this, there
is a proposal of amendment in Railways Act and RPF
Act. Hon'ble Member has asked as to when it will be
implemented. My submission is that a Cabinet note in
this regard has already been forwarded from my ministry.

PROF. DUKHA BHAGAT: | would like to know form
the hon’ble Minister about the steps being taken by the
Government to arrange the funds required, facilities to
be provided to the passengers and for the effective
functioning of railways.

SHRI NITISH KUMAR: It is just like a general
discussion on railways. It is not so specific, however,
today also there will be a discussion on Railway Budget.
At that time also, there would be a discussion in this
regard.

[English]

SHRI SHRINIWAS PATIL: Sir, | want to know whether
there is any scheme to introduce fire detectors in the
bogies. It is because when the train is moving, there is
no instrument or anything of that kind by which the engine
driver or the guard of the train will know that some bogies
are on fire. It smoke or fire detectors are added to the
bogies, it will save many lives. So, is there any scheme
to introduce smoke or fire detectors in case of fire in
bogies.

[Translation]

SHRI NITISH KUMAR: His suggestion would be
considered.

SHRI DILIPKUMAR MANSUKHLAL GANDHI: Mr.
Deaputy Speaker, Sir, hon'ble Minister in his reply has
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mentioned to bring all sort of improvements in Railways.
| would like to know from the hon'ble Minister as to
whether the same facilities would be provided at all the
district level railway stations as are being provided at
Delhi, Chennai, Mumbai and Bangalore railway stations.
Are the efforts being made to computerize all the district
level stations for their improvement and development?

SHRI NITISH KUMAR: Facilities for commuters are
provided at all railway stations keeping in view the eaming
from a particular station or the movement of number of
commuters at that station. There is continuous process
of improvements in these facilities. This time also a huge
amount has been provided for this purpose. Regarding
district headquarter station, we have decided to provide
computerized reservation system in all of them.

SHRI PRAHLAD SINGH PATEL: Mr. Deputy Speaker,
Sir, | have a very small question. The hon'ble Minister
has mentioned to control the expenses and to enhance
the income. The matter of Jabalpur Zone is
administratively significant even when it involves disposal
of the scrap which is presently done from Jhansi. | would
like to know from the hon'ble Minister about the steps
being taken by the Ministry to expedite the matter.

SHRI NITISH KUMAR: Sir, progress is being made

gradually at Jabalpur Zone and -also at seven other
places.

WRITTEN ANSWERS TO QUESTIONS

[Translation]
Scrap Scam

*264. SHRI RAVINDRA KUMAR PANDEY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether the scrap and cases of bungling in
passenger tickets recently in the Northem Railway and
other Railways have come to notice in which the Northem
Railway alone has suffered a loss of Rs. 300-400 crores;

(b) if so, the details thereof, and

(c) the action taken or proposed to be taken by the
Govemment in this regard?

THE MINISTER OF RAILWAYS (SHRI NITISH
KUMAR): (a) to (c) No case of scam in scrap disposal
has come to notice in the recem past. Railway vigilance,
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however, carries out regular checks in areas of scrap
disposal and suitable action wherever necessary is taken
against the staff responsible for irregularities observed in
such cases.

No bungling in passenger tickets in Northem Railway/
other Railways have come to notice in recent past.
However, during regular checks by Commercial and
Vigilance departments some irregularities in SPTM issued
tickets have been reported. Besides, on the basis of these
regular checks, action as necessary are taken against
officials found responsibie including steps for system
improvements.

Shortage of Judges in High Courts

*266. SHRI PUNNU LAL MOHALE:
SHRI P.R. KHUNTE:

Will the Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Union Government have received
memoranda/demand letters about shortage of judges in
the High Courts and to fill the vacant posts;

(b) it so, the action taken thereon and whether the
Union Government are contemplating to appoint the retired
judges under Article 228 of the Constitution as an
alternative measure; and

(c) whether the Union Government are contemplating
to increase the sanctioned posts of judges keeping in
view the increased number of pending cases before the
High Courts including the Chhattisgrah High Court during
the last one year?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI ARUN JAITLEY): (a) to (c) Yes, Sir.
Filling up of vacancies in the High Courts is a continuous,
consultative process among the Constitutional authorities.
While every effort is made to fill up the existing vacancies
expeditiously, vacancies do keep arising on account of
retirement, resignation or elevation of Judges. Govemment
has been periodically reminding the Chief Justices of High
Courts, the Chief Justice of India and the Chief Ministers
of the States to initiate proposals for filling up all vacant
posts of Judges in the High Courts. They have been
reminded last on March 15, 2002.

No proposal is under consideration of the Government
for filling up vacancies of Judges in the High Courts by
appointment of retired Judges. However, a
recommendation for appointment of a Judge in a High
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Court under art. 224A of the Constitution has been
received recently.

The review of Judge strength of High Courts is
undertaken every 3 years in terms of Supreme Court
Judgment of October 6, 1993 with reference to the feit
need for disposal of cases, taking into account, the
backlog and expected future filing. Based on the last
review in November, 1999, Judge strength in some High
Courts was increased. The next review of the Judge
strength of High Courts, including the Chhattisgarh High
Court, would be undertaken during the cument year.

[English]
Dependency on Oll and Ol Prices

*267. SHRI ANANDRAO VITHOBA ADSUL: Will the
Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether India is heavily dependent on oil and oil
price volatility which is one of the most important risks
that the Indian economy faces;

(b) if so, the details of proposals being considered
to reduce the dependence and risk; and

(c) the action plan to implement it in a time bound
manner?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHR!I RAM NAIK): (a) To meet the country's
demand of petroleum products, India imports around 70%
of its requirement of crude oil and petroleum products.
Due to the high dependence on imports, price volatility in
the international oil market affects import bill, domestic
prices and the subsidy burden on the Govemment.

(b) and (c) In order to reduce dependence on oil
imports, several steps have been taken by the
Govermnment which include the following:

(i) to improve the recovery factor from the existing
major oil fields by implementing Enhanced Oil
Recovery (EOR) and Improved Oil Recovery
(IOR) schemes.

(i) to increase exploration efforts through the New
Exploration Licensing Policy (NELP). Under the
first round of NELP, Production Sharing
Contracts (PSCs) have been signed for 24
blocks and under the second round of NELP,
for 23 bilocks.
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(i) to afttract technology and investment, PSCs for
9 discovered fields, 8 in Gujarat and 1 in Assam,
have been signed.

{iv) 1o explore in new areas, especially in deep water
and difficult frontier areas as also in the deeper
layers of the producing fields.

(v) to develop faster the newly discovered fields and
to step up the use of new technologies for
seismic surveys, work over, stimulation
operations, drilling of waells etc. in producing
areas.

(Vi) Exploration and exploitation of Coal Bed
Methane.

Steps have also been taken to increase refining
capacity by expansion of the existing refineries in the
public sactor and setting up of refinories in public, joint
and private sectors. Furthermore, in order to enhance oil
security for the country, ONGC-Videsh Limited have
acquired 20% interest in Sukhalin | off shore oil fields in
Russia.

Scarcity of CNG

‘268. DR. VIUAY KUMAR MALHOTRA:
SHRI SUSHIL KUMAR SHINDE:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether there is still a scarcity of CNG distributors
n the country,

(b) if so, whether people are facing a lot of difficulties
as a result thereof;

(c) whether the Government are going to take steps
to increase their number,

(d) it so, the details thereof, and
(e) it not, the reasons therefor?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK): (a) to (e) CNG is mainty being
supplied in Deihi and Mumbai by indraprastha Gas Limited
(IGL) and Mahangar Gas Limited (MGL) respectively.
Keeping in view, the orders of the Supreme Court for
Delhi and the Mumbai High Count for Mumbai, it is
planned to increase the number of outiets in Delhi to 94
by March 2002 and 45 outlets in Mumbai by March 2003.
Further in both the places, apart from both MGL and
IGL, some existing retail outlets of oil marketing companies
have been selected. for supply of CNG depending upon
their suitabliity and clearance by the Chwe! Controlier of
Explosive.
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Withdrawal of Panna-Mukta
Oilfields from Enron

*269. SHRI A. BRAHMANAIAH: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether ONGC has served notice withdrawing
the Panna-Mukta oilfields from Enron Corporation;

(b) it so, the details of this transaction;

(c) whether ONGC will suffer losses due to failure of
Enron Corporation;

(d) if so, the details thereof; and

(e) the future plans of ONGC with regard to the
Panna-Mukta oilfields?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK): (a) No, Sir.

(b) to (d) Does not arise.

‘ (e) Oil and Natural Gas Corporation Ltd. (ONGC)
will continue to have 40% participating interest in Panna-

Mukta and Tapti fields in terms of the respective
Production Sharing Contracts.

Concessional Fare ’

270 PROF. UMMAREDDY VENKATESWARLU: Will
the Minister of RAILWAYS be pleased to state:

. (a) whether concessional fares for disabled persons
in the railways is misused;

(b) it so, the steps the railwa

the : yS propose to prevent

(c) whether some beneficiaries tr
avel
80 as to avail the travel pass: and ey & fmee
(d) it so, the steps (
. . proposed to review ali
concessions in the public interest? oeh

THE MINISTER OF RALW
AY
KUMAR): (a) 10 (c) The concess; S (SHRI NITISH
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Doctor on the certificate. Suitable action is taken against
the defaulters whenever misuse is reported.

(d) Review of various types of concessions is a
continuous process.

LNG to Industrial Undertakings and Power Plants
in States

*271. SHRI A. NARENDRA: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Union Government have received
the request from some State Governments to provide
Liquified Natural Gas for various industrial undertakings
and power plants there;

(b) if so, the details thereof and the action taken by
the Union Government thereon;

(c) whether the Government propose to set up a
vast network of Liquified Natural Gas for providing

unadulterated and inexpensive fuel for primary sector
projects especially for power plants;

(d) if so, the details thereof;

(e) the estimated cost of the project; and

PHALGUNA 30, 1923 (Saka)

to Questions 34

(f) the time by which a final decision is likely to be
taken in this regard?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK): (a) to (f) Various State
Govemnments such as, Kerala and Gujarat, have been
requesting for expeditious completion of Liquified Natural
Gas (LNG) terminals at Kochi and Dahej, and additional
allocation of natural gas for the State Power Projects.

However, the import of LNG is on Open General
Licence (OGL). There are various initiatives including
private, which have obtained approval of Foreign
Investment Promotion Board (FIPB) for import of LNG to
India and setting up LNG terminals with regasification
facilities and distribution of regasified LNG to consumers.
A statement of such initiatives is given in the statement
enclosed.

The re-gasified LNG from the 5.0 million tonnes per
annum (MMTPA) capacity and 2.5 MMTPA capacity LNG
terminals proposed to be set up by Petronet LNG Limited
at an estimated cost of Rs. 3,400 crore at Dahej in
Gujarat and at an estimated cost of Rs. 2,000 crore at
Kochi in Kerala respectively will be marketed to consumers
through Gas Authority of India Limited, Indian Oil
Corporation Limited and Bharat Petroleum Corporation
Limited.

Statement

LNG Import Initiatives

SINo.  Name of Company Location of Proposed Teminal Capaclty of Termingl in Millon Tonne Per Awum (MMTPA)
! 2 3 4
1 Enron Intemational Inc. Dabhol (Maharashira) 25 MMPTA with planned expansion 10 5 & 10 MMTPA
2 (Britsh Gas) BG Prc. Pipavav (Gujarat) 25 MMTPA with pianned expansion 10 5 MMTPA
3 ispat Group of Industries Kakinada (Andiva Pradesh) 25 MMTPA
‘ Reliance Industries Ld Jamnagar and Hazra (Gujsral) 5 MMTPA af each Teminal
5. Royal Dutch Shell Group of Hazia (Gujarat) 2.7 MMTPA
Compenies
8 Petronet LNG Ltd. (with Gaz Dahej (Gujerat) 5 MMTPA
de France & Rasgas)
7 Petronet LNG Lid. Kochi (Kerale) 25 MMTPA
8. Hardy OA, UK and Nagersna Kakinada (Andhva Pradesh) 1 MMTPA with plarned expansion 1o 5 MMTPA

Holdings
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1 2 3 4

9 Dakshin Bhara! Energy Ennore (Tami Nadu) 25 MMTPA
Consortium

10 Consortum of Fertiiser Kishoriprasad (Orissa) 3 MMTPA with planned expansion to 6 MMTPA
Companies

1 Al-Manha! Gopaipur (Orissa) 3 MMTPA

12 I0C/Patronas Kakinada (Andhva Pradesh) 3.5 MMTPA

Note Below: The estimated cost of 2.5 MMTPA NG terminal project ranges between Rs. 2000 crore and Rs. 2500 crore at present. The foreign direct investment (FDI)

component vanes depending upon the Foreign Partners’ ratio in the equity.

Contesting of Elections by Persons of Criminal
Background

‘272. SHRI VARKALA RADHAKRISHNAN:
SHRIMATI RENUKA CHOWDHURY:

Will the Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Election Commission has taken the
view not to allow any person having criminal background
to contest the election and have also given some
suggestions to the Government in this regard;

(b) if so, the details thereof, and

(c) the reaction of the Government thereto alongwith
action taken by the Government thereon?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI ARUN JAITLEY): (a) and (b) The Election
Commission of India has suggested that any person who
is accused of any offence punishable with imprisonment
for five years or more should be disqualified even when
his trial is pending, provided that the compstent court of
law has taken cognizance of the offence and framed the
charges against him.

(c) The above proposal was discussed in the all-
party meeting held on 13.9.2001 to discuss proposal on
electoral reforms. The consensus in the aforesaid meeting
was against the proposal.

Demand of Petroleum Products

*273. SHRI RAMJEE MANJHLI: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether during Ninth Five Yea: Plan, emphasis
was laid on creating additional infrastructure to meet the
demand of petroleum products; and

(b) it so, the steps taken to upgrade marketing and
distribution facilities?

THE MINISTER OF PETROLEUM AND NATURAL
GAS (SHRI RAM NAIK): (a) and (b) In order to meet the
growing demand of the petroleum products in the country
during Ninth Five Year Plan, following actions have been

taken for development of various marketing and distribution
facilities:

1. Creation of addition port capacity at the major
ports,

2. lLaying of additional product pipelines,

3. Augmentation of product tankage for petroleum
products of mass consumption,

4. Enhancement of LPG import capacity,

5. Creation of additional bottling capacity by setting
up new bottling plants and capacity augmentation
at some of the existing plants,

6. Strengthening of the marketing network.
Downsizing of | and B Ministry

'274. SHRIMATI KANTI SINGH:
SHRI ANANTA NAYAK:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether Geeta Krishnan Committee has
recommended closing down of more than a dozen
departments under the Ministry of Information and

Broadcasting;

(b) whether there is a controv
ini ers
Ministry and the Finance y between her

Minist 3
of f : ry is regard to allocation
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{c) if so, the details thereof,

(d) the number of employees likely to be rendered
jobless due to closing down of these departments;

(e) whether the Government propose to modernize
these departments by restructuring them; and

() if not, the reasons therefor?

THE MINISTER OF [INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a)
The Expenditure Reforms Commission has inter alia
recommended winding up Films Division, Photo Division,
Song & Drama Division, Directorate of Field Publicity,
Directorate of Publication Division, letting the Film industry
handle' institutions like Film & Television Institute of Film
Festivals and Children's Film Society, India, disinvesting
National Film Development Corporation Limited and
Broadcast Engineering Consultants India Limited and
reducing/rationalising the role of other units.

(b) No Sir.
(c) Does not arise.

(d) to (f) It has been decided to rationalize staff
structure without in any way impinging on the functioning
of the various units, for which 1334 posts have been
identified for abolition.

National Policy on Renewable Energy

*275. DR. SAHIB SINGH VERMA: Will the Minister
of NON-CONVENTIONAL ENERGY SOURCES be
pleased to state:

(a) the details of National Policy on Renewable
Energy;

(b) the energy expected to be generated from Non-
Conventional Sources in the Tenth Five Year Plan;

(c) whether this energy will be cheaper or costlier
than Conventional Energy; and

(d) the break up of “Non-Conventional Energy” in
terms of Wind power, Bio mass, Gasification and Small
Hydro Power Units (below 25 MW)?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN): (a) The objectives of the Draft Renewable
Energy Policy Statement are to enhance the contribution
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of renewables, viz., solar, wind, biomass and small hydro
for meeting minimum rural energy needs, providing
decentralized/off-grid supply for agriculture, industry,
commercial and household sectors in rural and urban
areas; and, grid quality power generation and supply.
Among the goals envisaged in the Draft Policy Statement
for 2012 is to increase the share of non-conventional
energy in the additional installed capacity to 10%, or
10,000 MW, in the next 10 years.

(b) to (d) Yes, Sir. The Working Group on Non-
Conventional Energy Sources for the 10th Five Year Plan
has proposed generation of 4227 MW of power from
non-conventional energy sources during the 10th Plan
period. The break-up of the proposed capacity is given
in the statement enclosed.

Capital costs of non-conventional energy systems are
slightly higher at this stage. However, costs of generation
on a life cycle basis compare favourably with conventional
energy, as there is no recurring fuel cost.

Statement

Break-up of Power from Non-conventional Energy Sources
during 10th Plan is given below:

Wind Power - 2000 MW
Small Hydro Power - 800 MW
Biomass/Cogeneration —_ 1000 MW
Biomass Gasifier — 122 MW
Waste to Energy - 150 MW
Solar Power — 155 MW

Total 4227 MW
[Translation]

Accepting/Processing of Programmes
from outside Producers

*276. SHRI JAGDAMBI PRASAD YADAYV: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) the procedure adopted in Prasar Bharati for the
acceptance of programme proposals and telecasting them
on Doordarshan;

(b) the time taken, generally to consider such
proposals and to make a final decision thereon,



39 Written Answers

{c) the number of proposed programmes during 2000
which were cleared and telecast in the same year;

(d) the names of the proposals on which the docis?on
has not been taken even after two years and are being
delayed with the reasons therefor; and

(e) the steps proposed to be taken by the
Government to do away with such discriminatory policy
by the Chie! Executive Officer of the Prasar Bharati and
conduct a probe in this regard?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) As
per the revised guidelines for Sponsored programmes
approved by Prasar Bharati Board on 1st May 2001,
Prasar Bharati publicises its requirements on Doordarshan
from time to time, inviting proposals for different channels.
The proposals received are evaluated by a Committee

consisting of senior officers of Doordarshan and outside
experts.

(b) As per the revised guidelines, all the proposals
are to be processed within a period of 8 weeks from the
date of receipt of proposal complete in all respects.

(c) Prasar Bharati has informed that over 290

programmes were cleared and telecast during the year
2000.

(d) Prasar Bharati has informed that a large number
of programmes were cleared and telecast, however, some
programmes are pending because either they were
submitted suo-moto or suitable time slots were not
available. This includes the following proposals:

1. Ladies Special

2. Andaz Apna Apna
3. Tarange

4, RBDC Films

5. Cartoon World's

6. Dus ka Chakkar

7. Bali Umar Ko Salaam

8. Idha Kamal Udhar Dhamaal
9. Anurag

10. Karvachouth

1. Mast Raho Mast
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12. Guftugu

13. Sanskar

14. Curtain Raiser

15. Movie Time

16. Across Seven Seas

(e) Prasar Bharati has informed that the revised
guidelines are being strictly followed.

[English]
Generation of Power through NCES

"277. SHRI VIRENDRA KUMAR:
SHRI CHANDRESH PATEL:

Will the Minister of NON-CONVENTIONAL ENERGY
SOURCES be pleased to state:

(a) whether the Government have made any review
of the achievements made during Ninth Plan on
generation of power through non-conventional sources of
energy;

(b) it so, the details thereof, State-wise;

(c) whether the Government have a proposal to

promote and propagate non-conventional energy based
system during the Tenth Plan;

(d) it so, the project made thereon; and

(e) the funds earmarked therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN): (a) and (b) A total capacity of 1170.52
MW has so far been installed during the Ninth plan for
generation of power through non-conventional sources of

energy. The State-wise details of the instalied capacity
are given in the statement enclosed.

(c) to (e) Yes, Sir. The Working Group on Non-
Conventional Energy Sources for the 10th Five Year Plan
has proposed generation of 4227 Mw of power from
nMMnﬁond energy sources during the 10th Plan
period. The Working Group has Proposed an outlay of

Rs. 1732 crores for the power generation programmes.
Tho10thPianhasnotyotboenﬁnalisod.
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Statement

State-wise installed capacity of non-conventional energy
power projects during 9th Five Year Plan (as on
28.02.2002) is given below:

SI.No. State/UT Instalied Capacity
(1997-2002) in MW
1. Andhra Pradesh 208.13
2. Arunachal Pradesh 0.90
3. Bihar 0.01
4 Chhattisgarh 11.00
5. Gujart 23.05
6. Himachal Pradesh 31.43
7. Jammu & Kashmir 12.11
8. Karnataka 166.42
9. Kerala 23.02
10. Madhya Pradesh 18.21
11. Maharashtra 363.21
12. Mizoram 9.41
13. Nagaland 16.00
14. Punjab 11.10
15. Rajasthan 14.62
16. Sikkim 2.1
17. Tamil Nadu 208.67
18. Uttar Pradesh 44.47
19. West Bengal 1.05
20. Andaman & Nicobar 5.25
21. Chandigarh 0.05
22. Lakshadwep 0.30
Total 1170.52
[Transiation]

Extent of Air Coverage

*278. SHRI SURESH RAMRAO JADHAV: Wil the
Minister of INFORMATION AND BROADCASTING be
pleased to state:
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(a) whether there is any proposal to increase the
coverage of AIR/DD in the 89% uncovered region of the

country,;
(b) if so, the details thereof, and

(c) the steps likely to be taken to reduce the
uncovered region?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) to
(c) Doordarshan coverage is available in satellite mode
throughout the country and in the Terrestrial mode the
coverage area is 76.8%, including the fringe areas. The
target for TV coverage for the year 2002-03 is 80.1% by
area and 91% by population. All Iindia Radio service, in
Short Wave mode, is aiso available almost in the entire
country. The present coverage of AIR in Medium Wave
and FM mode is 89.51% by area. The target for AIR
coverage for the year 2002-03 is 91.45% by area and
99.10% by population. Installation of a number of radio
and television transmitters of varying capacities is under
implementation for expansion of terrestrial coverage in
the country. Extension of service of AIR in Medium Wave
and FM mode and that of Doordarshan in Terrestrial
mode, are capital-intensive ventures and their further
expansion is dependant on availability of resources and
inter se priorities. In order to cover remote and
inaccessible areas through alternative technologies, a
Cable-Head end Scheme in the North-east has been
approved, as a pilot Project to be implemented by
Doordarshan in twenty (20) villages in each of the North-
Eastern States (including Sikkim).

Setting up of Hydro Electric Projects

*279. DR. RAGHUVANSH PRASAD SINGH: Will the
Minister of NON-CONVENTIONAL ENERGY SOURCES
be pleased to state:

(a) whether the Government provide financial
assistance for renovation of small hydel power stations;

(b) if so, whether vide its Notification No. 14.2.2000
S.H.P. dated May 19, 2000 had decided to undertake
the renovation of only those hydel power stations which
were established before April 1, 1892;

(c) it so, whether all the smali hydel power stations
of Bihar have been established after April, 1992 due to
which financial assistance has not been provided for its
system improvement; and
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(d) it 8o, the form in which the Govemment propose
to provide financial assistance for the renovation of the
hydel power stations of Bihar which were established after
April 1, 19927

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN): (a) and (b) Yes, Sir.

(c) and (d) The State of Bihar has 4 small hydro
power projects. One project was commissioned before
April, 1992 and other 3 projects were commissioned after
tst April, 1992. The SHP projects which have been
commissioned after 1st April, 1992 are at present not
eligible for the financial assistance under the Renovation
& Modernization (R&M) scheme of MNES. The objective
of this provision is to ensure that the projects perform as
per their design parameters and capacity for at least 10-
15 years. Hydro projects normally run much longer than
this. However, a specific request was received from Bihar
State Hydro Fower Corporation (BHPC) to consider the 3
projects in Bihar commissioned after 1st April, 1992 under
the R&M scheme. A team has already visited all the 3
projects in Bihar to examine the technical feasibility of
these projects and their report is awaited.

[English]
Impact of Cinema and TV Programmes on Women

*280. SHRI P D. ELANGOVAN: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Government have constituted a
committee to look after the impact of cinema and TV
programmes shown in the various private channeis in
India;

(b) if so, the details thereof;

(c) whether the Government are aware that
programmes shown in some of the private channels are
degrading womanhood and an insult to both our culture
and society;

(d) it so, the details thereot and the investigation
made so far in this regard;

(e) whether the Government seek to ban such
channels in tuture; and

() if so, the details thereo! and if not, the reasons
theretor?

MARCH 21, 2002

to Questions 44

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) No,
Sir.

(b) Does not arise.

(c) and (d) As and when specific complaints of
programmes denigrating women are received against any
channel, the same are examined and the matter is taken
up with producers of the programmes/owners of channels
and they are directed to adhere to the Programme and
Advertisement Code laid down in the Cable TV Networks
(Regulation) Act, 1995 and Rules made thereunder.

(e) and (f) The programmes telecast on satellite
channels when distributed through cable network, are
required to adhere to the Programme and Advertisement
Codes laid down in the Cable Television Networks
(Regulation) Act, 1995 and the Rules framed thercunder,
which inter-alia prohibits transmission of any programme
which denigrates women through depiction in any manner
of the figure of a woman, her form or body or any part
thereot in such a way as to have the effect of being
indecent, or derogatory to women. In case of violation of
the provisions of the Act and Rules, action is required to
be taken by the authorised officers viz. the District
Magistrates, Sub-Divisional Magistrates, Commissioners of
Police and such other officers as are notified by the
Central/State Governments. The Central Government can
also take action on complaints, under Section 20 of the
Cable Act, to regulate and prohibit the transmission and

retransmission of any programme not in conformity with
the Programme Code.

Millennlum Express

. .2799. SHRI SULTAN SALAHUDDIN OWAISI: Will the
Minister of RAILWAYS be pleased to state:

' (a) whether the Government have finally taken the
first step' towards the privatisation of the railways as
reported in the ‘Hindustan Times' dated December 11,

2901 captioned, “Railway Privatisation and Journey begins
with Millennium Express;

(b) it s0, the terms of agreement so reached between
the raitways and the private party;

(c) the amount likely to be eamed b i
|
annum therefrom:; Y RS per

(d) .whother the Government propose to introduce
such private trains in other sectors also; and
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(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHR!I O.
RAJAGOPAL): (a) and (b) Millennium Parcel Express is
part of the larger marketing strategy to invoilve cargo
aggregators to use Railways for the long-haul and bring
back small-volume, high-value cargo to the Railways. The
terms of agreement between Railway and the cargo
aggregator provide for running time tabled weekly parcel
express trains on leased basis between Turbhe and
Shalimar. The contract has been finalised through open
tender to the highest bidder for running this service for
a period of three years.

(c) The annual earmings from the Millennium Parcel
Express between Turbhe & Shalimar is Rs. 5 crores
approximately.

(d) Yes, Sir.

(e) Proposals for similar services between Delhi-
Mumbai and Bangalore-Delhi are under consideration at
present.

Recovery and Revenue Recovery Act

2800. DR. SANJAY PASWAN: Will the Minister of
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to
state:

(a) whether the Government are contemplating to
review Public Demand Recovery and Revenue Recovery
Act in the interest of farmers;

(b) it so, the details thereof; and

(c) the reasons for causing a lot of agony to the
tarmers?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI ARUN JAITLEY): (a) to (c) There is no
Act by the title of “Public Demand Recovery and Revenue
Recovery Act”. However, there is an Act by the title
“Revenue Recovery Act, 1890". At present, there is no
move to review the above Act since it may still be of
use to district revenue officers for recovery of debts
including land revenue.

Programme Generation Facllity Centre

2801. SHRI T. GOVINDAN: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:
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(a) whether the Government have sanctioned
programme Generation Facility Centre of Doordarshan at
Calicut in Kerala;

(b) if so, the present position thereof; and
(c) the time by which the Centre to be commissioned?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a)
Yes, Sir.

(b) and (c) Prasar Bharati has intimated that the
installation works pertaining to the Studio at Calicut are
in advanced stage of completion and the project is
expected to be commissioned during 2002-03.

Relaunching of Magazine Cinema

2802. SHRI SUBODH MOHITE: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the National Film Development
Corporation has relaunched magazine Cinema in India
after a gap of 13 years;

(b) whether the Government propose to restart the
publication of the magazine like “Akashvani” and others
which were stopped for some years;

(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a)
Yes, Sir. The magazine ‘Cinema in India’ has been
relaunched by National Film Development Corporation Ltd.
after a gap of eight (8) years.

(b) to (d) Decisions on publications such as
‘Akashvani' are now taken by Prasar Bharati and not the
Government.

Representation of SC, ST and OBC in Indian
Information Service

2803. SHRI GAJENDRA SINGH RAJUKHEDI: Will
the Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether representation of SCs, STs and OBCs
has not reached the level of 15%, 7.5% and 27%
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respectively as reserved for them, in Indian Information
Service,

(b) it so, the reasons theretor;

(c) the total number of "sanctioned posts” of Indian
Information Service Group ‘A’ (including those posts of
indian Information Service which are conterred on officers
on promotion to certain grades by this Ministry);

(d) the number of persons belonging to SC, ST, OBC
and General categories working against such posts
including their respective percentage to such posts as on
July 2, 1997 as ascertained as per the instructions
contained under para 5 of DOPT O.M. No. 36012/2/96-
Estt(Res) dated July 2, 1997; and

(e) the fresh vacancies occurred during 1997, 1998,
1999, 2000 and 2001 and the number of such vacancies/
posts filled by persons from SCs, STs, OBCs and General
categories, year-wise?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a)
Yes, Sir.

(b) t has not been possible to reach the required
level of reservation for SCs, STs and OBCs due to non-
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availability of candidates belonging to these categories to
the full extent in the consideration zone for promotion
and in direct recruitment and also due to non-joining of
some candidates belonging to these categories under
direct recruitment.

(c) The total number of sanctioned posts of Indian
Information Service Group ‘A’ is 492.

(d) Against the sanctioned strength of 492 of IS
Group ‘A’ 422 officers were in position as on 2.7.1997.
The category-wise break-up of these officers and their
percentage to the total sanctioned strength is given
below:—

SC ST 0BC General
55 22 2 343
(11.17%) (4.47%) (0.4%) (69.71%)

(e) Information regarding the vacancies that occurred
in the Junior and Senior Grades of 1IS Group ‘A’ (where
reservation is applicable) during the years 1997 to 2001
and the number of such vacancies filled, grade-wise and
category-wise, is given in the statement enclosed.

Statement

Year-wise number of vacancies occurredfilled up in Junior and Senior Grades of IIS Group ‘A’

Junlor Grade of IS Group ‘A’

DIRECT RECRUITMENT

CSE Category-wise number of vacancies and actually filled

Year sC ST OBC General Total Remarks

1997 3(3) — 3(3) 6(6) 12(12)

1998 1(1) 1(-) 5(4) 8(6) 15(11) Shorttall is due to non-joining
of candidates in the respective
categories.

1999 2(2) (1) 43+17) 8(8) 15(14+1*)  *Yest to join as candidature
is provisional

2000 - 1(°) 2(2) 3(1+27) 6(3) *Yet to join

2001 - 2 3 6 11(0) ** Yes to be

communicated  allocated
to UPSC

Note:— Figures in bracket indicate the vacancies actually filed.
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Promotion
Year No. of Filled
vacancies SC ST General Total Remarks
occurred
1997-98 7 - —_— 6 No eligible SC candidate was available
in the consideration zone/extended
zone for one vacancy/reserved for SC.
Senlor Grade of IS Group ‘A’
Year No. of Filled
vacancies SC ST General Total Remarks
occurred
1997-98 6 - —_— 5 No eligible SC officer was available
in the consideration zone/extended
zone for one vacancy reserved for
SC.
1998-99 83 7 3 66 No additional eligible candidates wers
available in the consideration zone/
extended zone against the balance 5
vacancies for SCs, 3 vacancies for
STs and 9 vacancies for General
category
1999-00 22 - 2 7 Only 8 officers were eligible tor
promotion, out of which, 7 were found
fit tor promotion.
2000-01 27 2 2 1 Out of a total 13 eligible officers, only

11 were found fit for promotion.

Power Projects Under IREDA

2804. SHRI ASHOK N. MOHOL: Will the Minister of
NON-CONVENTIONAL ENERGY SOURCES be pleased
to state:

(a) the number of power projects sanctioned in
Maharashtra under IREDA alongwith their power

generation capacity;

(b) the loan-cum-assistance given to Maharashtra
under the aforesaid scheme during the last three years
and current year and proposed for 2002-03; and

(c) the loans disbursed during the last three years in
this regard?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.

KANNAPPAN): (a) Indian Renewable Energy Development
Agency (IREDA) has so far financed a total of 57 power

projects with an aggregate capacity of 146.5 MW in the
State of Maharshtra.

(b) and (c) Loans worth Rs. 720.01 crores have been
sanctioned by IREDA for the projects in Maharashtra and
Rs. 382.70 crores disbursed during the last three years
upto February 2002. IREDA does not fix State-wise targets
for providing loans. However, it is proposed to sanction
Rs. 825 crores and to disburse Rs. 520 crores during
2002-03 throughout the country including the State of
Maharashtra.

Permission to Companies to Raise Funds

2805. SHRI RAGHUNATH JHA: Will the Minister of
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to
state:
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(a) whether the Government have allowed companies
to raise funds from overseas;

(b) it so, the reasons therefor alongwith the names
of companies permitted therefor;

(c) the quantum of funds raised by each of those
companies and the manner in which the funds has been
spent by them;

(d) whether the companies have diverted/misused the
funds for other purposes than for which the funds was
raised; and

(e) if s0, the action taken by the Govemment in this
regard?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI ARUN JAITLEY): (a) to (e) The
information is being collected and will be laid on the
Table of the House.

Financial Reserves of ONGC

2806. SHRI MOHAN RAWALE: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) the total financial reserves of ONGC;

(b) whether ONGC has transferred some per cent of
its reserves to Indian Oil Corporation Limited in the form
of cash or kind during the last one year;

(c) if so, the reasons and justification therefor; and

(d) the manner in which ONGC propose to recover
this amount from IOCL?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The
total Reserves and Surplus of ONGC as on 31.03.2001
were to the tune of Rs. 28,885 crores.

(b) ONGC has not transterred any of its reserves to
Indian Oil Corporation Limited (IOCL) in the form of cash
or kind during the last one year. ONGC has, however,
paid Rs. 150.77 crore as dividend tor the financial year,
2000-01, to IOCL, which is also a sharehoider of ONGC.

(c) and (d) Do not arise in view of the reply to (b)
above.
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[Translation]
Setting up of T.V. Towers

2807. SHRI RATTAN LAL KATARIA: Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state:

(a) the number of T.V. towers set up in various parts
of the country during the last three years, till date, State-
wise and location-wise; and

(b) the number of T.V. towers set up in Haryana,
place-wise?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a)
and (b) Prasar Bharati has informed that 260 TV
transmitters of varying power have been commissioned
in the country during the last three financial years. This
Includes 8 transmitters commissioned in Haryana. State-
wise and location-wise details, including of those in
Haryana, are given in the statement enclosed.

Statement
State Type Location
1 2 - 3
Andhra Pradesh
HPT Rajamundary
Warangal

Vijaywada (DD |1

LPT Bobbili
Devarkonda
Tekkali
Udaigiri
Veldanda
Vinukonda
Atmakur (DD i)
Madhira (DD N)
Narsaraopet (DD Ii)
Pedanandipadu (DD 1)
Vishakhapatnam (DD 1)
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1 2 3
VLPT Outtalur
Kanigiri
Arunachal Pradesh
VLPT Mukto
Sangram
Tuting
Xser Sankhi View
Assam
HPT Guwahati (DD 1)
Silchar (DD Il
LPT Bokakhat
Bihar
HPT Muzaffarpur (DD 1I)
Patna (DD 1)
LPT Banka
Kishanganj
Rosera
Chhattisgarh
HPT Raipur (DD W)
LPT Champa
Pendra Road
VLPT Pathalgaon
Goa
HPT Paniji (DD )
Guijarat
HPT Bhuj
LPT Jamjodhpur
Khambhalia
Lunawada
Modasa
Punandhro (Mobile)
LPT Rajpipla

Haryana

LPT

Hiamchal Pradesh
HPT
LPT
VLPT

Jammu & Kashmir
HPT

LPT

Rajula
Umargaon
Vyara

Firozpur Jhirka
Mahendergarh
Tohana

Ambala (DD 1)
Bhiwani (DD 1)
Karnal (DD )
Kurukshetra (DD Il)
Yamunanagar (DD i)

Shimia (DD 1)
Mandi (DD i)
Ashapuri
Awahdevi

Bij}i Mahadev
Chauri Khas
Nehri

Tissa

Kathua

Jammu (DD 1I)

Poonch (DD II) (int.)
Srinagar (DD )
Srinagar (Kashir Channel)
Anantnag (Mobile)
Awantipura (Mobile)
Baramulla (Mobile)
Chowkibal (Mobile)
Fatula (Mobile)
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1 2 3 1 2
Kulgam (Mobile) Panicker
Poonch Poni
Qasigund (Mobile) Ramkot
Rajdhani Pass (Mobile) Ramnagar
Udhampur Vingdom Gompa
Wusan (Mobile) Sakti
Kathua (DD 1) Shopian
VLPT Abran Sonmarg
Asmuqam Sunderbani
Banihal Tregam
Batalik Turtok
Bilawar
Zangla
Bodh Khurboo
Kargil (DD Il)
Chumathang
- Jharkhand
Dah
HPT Jamshedpur
Domchuk
Hanle Ranchi_(DD 1)
VLPT Hiranagar LPT Barharwa
ichar VLPT Garhwa (DD 1)
Kangan Kamataka
Khatlai HPT Hassan
Kotranka Mangalore
Lati LPT Dandeli
Lolab Valley Hiriyur
Machil Hosdurg
Mahore Dharwad (DD i)
Mandi VLPT Badami
Manjakot Kerala
Mansur HPT Calicut
Mendhar
Cannanore (int.)
Nowgam
Cochin (DD 1)
Panamik

-

Trivandrum (DD )
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1 2 3 1 2 3
LPT Pala Sakoli
Madhya Pradesh Sindewahi
HPT Shahdol Tivsa
Bhopal (DD 1) Wai
HPT Indore (DD 1I) Manipur
Jabalpur (DD |I) HPT Churachandpur
LPT Agar VLPT Jiribam (DD It)
Badwani Meghalaya
Karaira HPT Tura (DD W)
Kukshi Xser Shillong
Muitai Mizoram
VLPT Alot LPT Lawngtiai
Maharashtra Xser Aizawl
HPT Nagpur (DD 1) Nagaland
LPT Akalkot LPT Mokokchung (DD i)
Daryapur VLPT Shamtorr
Dharmabad Orissa
Khanapur HPT Berhampur
Mangal Wedha Sambalpur
Pandharkawada Sambalpur (DD II)
Patan LPT Birmttrapur
Phaltan LPT Gondiya
Pulgaon Karanjia
Ambajogai (DD i) Khariar
Bhandara (DD M) Rajgangpur
Solapur (DD 1) Baleshwar (DD i)
VLPT Arjuni Baliapal (DD i)
Ashti Kendrapara (DD i)
Chimur Tirtol (DD 1)
Karanja VLPT Jayapatna
Kurkhera Kashipur
Pimpalner-Sakri Lanjigarh
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Machhkund Nattam
Paikamal Peranampet
Simiipaigarh Vandavasi
Subdega Salem (DD i)
Sukinda Tiruchchirappalli (DD 1)
Punjab VLPT Ginee
HPT Amritsar (20 KW) (int.) Mettupalayam
Rajasthan Tripura
HPT Ajmer (int.) HPT Agartala (DD 1)
Jodhpur Uttar Pradesh HPT Banda
Jaipur (DD 1) Agra (DD 1)
Jodhpur (DD 1) Allahabad (DD i)
LPT Bali Gorakhpur (DD )
Bharatpur Lucknow (DD 1)
Kishangarh Vas Varanasi (DD I
Kushaigarh LPT Dudhinagar
Makrana Karwi.
Nagar Kosi
Navaigarh Talbehat
Sagwara Laigany (Pratapgarh) (DD 1l
Taranagar Mathura (DD i)
Aimer (DD 1) Rasra (DD Il)
Bansi (DD 1) VLPT Khubia Nangal
VLPT Kotra Thakurdwara (DD 1I)
Laxmangarh Uttaranchal
Tibi HPT Mussoorie (DD 1)
Viratnagar LPT Dak Pathar
Tamil Nadu Kalagarh
HPT Kumbakonam (int.) VLPT Almora
Madras (Podigai Channel) Aroi
LPT Chidambaram Backinadh
Denkanikotta

Maneshwar
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Naugaonkhal
Okhimath
Pokhri
Rudraprayag
West Bengal

HPT Krishnanagar (int.)
Shatiniketan
Asansol (DD 1)
Murshidabad (DD 1)
Calcutta (Bangia Channel)

LPT Balrampur
Garhbeta
Jhalda
Koch Bihar
Basanti (DD 1)
Shantiniketan (DD II)

[English)
Induction of Missiles

2808. SHRIMATI JAYASHREE BANERJEE:
SHRI RATILAL KALIDAS VARMA:

Will the Minister of DEFENCE be pleased to state:

(a) whether the short range surface to air missile
Trishul was successfully test fired in Kochi recently;

(b) if so, the details regarding its range and capability;

(c) whether Prithvi-Il has been inducted into the Amy
Missile Group;

(d) if so, the details thereof, and

(e) the present position regarding induction of surface
to air missiles Trishul and Akash in the Army?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) Yes, Sir.

(b) Trishul with quick reaction time has a range of
9 km. It is a multi-role missile for all the three Services.
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(c) and (d) No, Sir. ‘Prithvi-ll' version has been
developed with a range of 250 kms for Air Force.

(8) Further trials are scheduled to complete the
development of Trishul' and ‘Akash’ missile systems after
which both the missiles are expected to enter the
production and induction phase.

Wasteful Expenditure

2809. SHRI AMAR ROY PRADHAN: Will the Minister
of POWER be pleased to refer to the reply given to
Unstarred Question No. 1820 dated November 29, 2001
regarding wastetul expenditure in Government departments
and state:

(a) whether the information has since been collected;
(b) if so, the details thereof, and
(c) if not, the reasons for delay?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Yes, Sir.

(b) it is Government’s endeavour to contain non-plan,
non-developmental expenditure. With reference to the
identification of some departments in which wasteful
expenditure is maximum, Ministry of Finance has not
identified Ministry of Power. The Ministry has, however,
taken the following steps to avoid wasteful expenditure:

(i) Order for abolition for 68 posts in the Central
Electricity Authority has been issued.

(i) As advised by the Department of Personnel &
Training, Screening Committees have been set
up in the Ministry of Power to consider and
clear the Annual Recruitment Plans for direct
recruitment vacancies.

Instructions issued by the Ministry of Finance to effect
economy in expenditure through measures that include
ban on creation of posts, reduction in the number
of sanctioned posts, reduction in office expenses,
restrictions on foreign travel and on entertainment/
hospitality expenses, etc. are adhered to in the Ministry

of Power.
(c) Does not arise.
Missing of Consignment of Miraz Parts

2810. SHRI J.S. BRAR: Will the Minister of
DEFENCE be pleased to state:
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(a) whether a consignment containing parts of Mirage
aircraft has been found missing while on way to Bangalore
from Nizamuddin Railway Station;

(b) it so, the details thereof,

(c) whether any inquiry has been instituted in the
matter indicating responsibility fixed therefor;

(d) it so, the details thereof, and

(e) the efforts made to trace the missing
consignment?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) Yes, Sir.

(b) A consignment belonging to HAL containing
spares of Air Force aircraft was despatched by HAL
through M/s Elbee Ltd. by rail from Gwalior to Hazrat
Nizamuddin Railway Station on 11th September 2001.
This consignment contained six packages in box and was
to be sent by Air by M/s Elbee Ltd. from Delhi to
Bangalore. The consignment was reported to be missing
from Hazrat Nizamuddin Rallway Station when the
reprasentative of M/s Elbee Ltd. came to collect the same
at 1500 hours on 12th September, 2001.

(c) to (e) The loss was reported to Nizamuddin RPF
Railway Station by Railway authorities. The case is under
investigation by Civil Police. It is leamt that a Departmental
inquiry has also been ordered by Railway authorities and
turther action will be taken after the Police investigation
and Departmental enquiry are completed.

Gas to Power Projects in A.P.

2811, SHRI Y.S. VIVEKANANDA REDDY: Will the

Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) whether a serious natural gas crunch is likely to
effect the gas based power projects in Andhra Pradesh
with the rapid depletion of gas reserves in the Krishna-
Godavari basin and Ravva oil-fields in the coming years;,

(b) ¢ so, whether the Oil and Natural Gas Corporation
Limited made it clear to the Gas Authority of India Limited
that the gas avallability in the K-G basin and Ravva
oifields would be a maximum of 8.50 million standard
cubic metres per day (mmscmd);

(c) it so, whether the gas availability is at a saturation
point and by the end of 2002-03, it is likely to go upto
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a maximum of 8.50 mmscmd whereas the demand would
be 9.3 mmscmd,

(d) if so, the estimates of gas availability and demand
for the next three years; and

(e) the steps being taken to meet the demand?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(c) The cu:rent availability of natural gas from the fields
of Oil and Natural Gas Corporation Limited (ONGC) and
Joint Ventures (JVs) in the Krishna Godavari Basin is
around 7.20 million standard cubic meters per day
(MMSCMD), while an allocation to the extent of 16.40
MMSCMD has already been made to various consumers
including Power Sector. As per the projections of ONGC
and JVs, the gas availability based on the established
potential in the region would be around 8.00 to 8.50
MMSCMD by the year 2002-03.

(d) Against the existing total allocation of 16.40
MMSCMD of natural gas made on demand of the various
consumers, the availability ot natural gas in the region
by the year 2004-05 is estimated in the range of 7.90 to
8.40 MMSCMD.

(e) Apart from increasing the domestic availability of
natural gas by indigenous exploration/exploitation under
new exploration licencing policy (NELP), it is envisaged
to import natural gas and liquefied natural gas to bridge
the gap between demand and availability of natural gas
in the country including Andhra Pradesh.

Payment for Supply of Water

2812. SHRI SHEESH RAM SINGH RAVI: Wil the
Minister of DEFENCE be pleased to state:

(a) whether the Research and Development Estt.
(Engr.) Dighi MES entered into a contract with

Maharashtra Industrial Development Corporation (MIDC)
for water supply;

(b) it so, whether due to inadequate supply of water
from Pune Municipal Corporation had paid Rs. 1.38 crore
for 14.15 lakh cubic metres of water which was lost in
transmission between Aprii 1992 to October 2000;

(c) whether payment is continued to be made for
water being lost in transmission;



65 Written Answers

(d) ¥ so, whether the matter has been investigated
and responsibility fixed for making payment of the water
lost in the transit;

(e) if sc, the details thereof; and
(f) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) Yes, Sir. Research & Development
Estt. (Engrs.) Dighi, entered into a contract with MIDC in
November 1990 for supply of 2250 cubmic metre of water
supply daily through MES.

(b) There was no transmission loss beyond the
admissible 10% limit. The losses were attributable to faulty
meters installed by MIDC.

(c) Payments have been made as per MIDC meter
reading under protest.

(d) Yes, Sir. Matter has been investigated. The loss
in transmission is within permissible limit of 10% of actual
supply. The loss recorded is due to defective water meter
tor which corrective action has already been taken. In
view of the above question of fixing of responsibility does
not arise.

(e) and (f) Does not arise.
Ingspection of Companies

2813. SHRI PRABHUNATH SINGH: Will the Minister
of LAW, JUSTICE AND COMPANY AFFAIRS be pleased
to refer to the reply given to Starred Question No. 609
dated July 26, 2001 regarding inspection of companies
and state:

(a) whether the inspection of the companies has since
been completed and submitted its inspection reports;

(b) it so, the details thereof, and
(c) the action taken thereon company-wise?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI ARUN JAITLEY): (a) and (b) Inspection
reports in respect of most of the companies have been
received.

(c) Information is being collected and will be laid on
the Table of the House.
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Generation of Energy from Renewable and Non-
conventional Energy

2814. SHRI VINAY KUMAR SORAKE: Will the
Minister of POWER be pleased to state:

(a) whether the Government of Kamataka has a
generating capacity of 310 MW from Power Plants
producing energy from renewable/non-conventional
sources;

(b) if s0, whether these facilities established with large
outlays, pose a burden on SEB/consumer with high cost
energy; and

(c) it so, the steps taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA): (a) The
generating capacity in Kamataka from renewable/non-
conventional energy sources is 327 MW.

(b) No, Sir.

(c) Central Financial Assistance in the form of capital
subsidy and interest subsidy is provided to Small Hydro,
Biomass Power and Bagasse Congeneration projects,
depending upon the type of project. Central Financial
Assistance is also provided for demonstration wind power
projects.

Raliway Safety Funds

2815. SHRI GUNIPATI RAMAIAH: WIli the Minister
of RAILWAYS be pleased to state:

(a) whether the Rs. 17,000 crore Raliway Safety Fund
has not become operational even after six weeks of its
clearance of grant;

(b) if so, the reasons therefor;
(c) whether a major portion of this grant was to be
borne by the Finance Ministry and the Planning

Commission;

(d) if so, whether any directive has been issued to
the Railways for making this fund operational soon; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
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IN THE MINISTRY OF RAILWAYS (SHRI O.
RAJAGOPAL): (a) No, Sir. The Special Railway Safety
Fund is already in operation.

(b) Does not arise.

(c) A major portion of the funds (around Rs. 12000
crores) would be contributed by Ministry of Finance over
a period of six years.

(d) and (e) Budgetary allocations under the Special
Railway Safety Fund have been made to the Zonal
Railways, both in the revised Estimates 2001-02 and
Budget Estimates 2002-03. These are reflected in the
Budget documents presented to Pardiament on 26.2.2002.

The Accounting modalities for this Fund have also
been advised to the Zonal Railways.

[Transiation)

Investment in Pliot Projects of Transmission and
Distribution of Power in Blhar

2816. SHRI RAJO SINGH: Will the Minister of
POWER be pieased to state:

(a) whether the Union Govemment propose to make
investment in several pilot projects in the field of
transmission and distribution of power in Bihar;

(b) it so, the names of the projects in which the
investment is likely to be made; and

(c) the time by which the work on these projects is
likely 1o be started and completed?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA): (a) to (c) The
following projects have been taken up under the
Accelerated Power Development Programme (APDP) in
the State of Bihar during 2000-01 in the field of sub-
transmission & distribution:

(Rs. in crores)

Name of the Scheme Total Amount approved
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PESU (East) 447
PESU (East) 279
Muzzatarpur 3.91
Total 117
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in addition, Power Grid Corporation of India Ltd.
(POWERGRID) has taken up/is taking up various
transmission schemes in Bihar as indicated in the
statement enclosed.

Statement
Schemes being taken up by POWERGRID in Bihar
A. Detalis of Schemes already taken up:

Following schemes have been/are being taken by
POWERGRID:

1. Hathidah River crossing portion of Biharshariff-

Begusarai Line-to improve power supply in north
Bihar.

Estimated cost : About Rs. 12 crores;
Status-Already completed.

2. Augmentation of existing Purmea S/stn: This
involves installation of additional 100 MVA
transformer and Loop In and Loop Out of
Pumea-Dalkhola line at Pumea (POWERGRID).
This will improve power supply in North Bihar

by enabling drawl of more central sector power
at Pumea.

Estimated cost : About Rs. 10 crores;

Status-Under construction, completion expected
by June, 2002.

3. 400 KV S/stn at Purnea with LILO of
Bongaigaon-Malda 400 KV Line : to inter-connect

North Bihar with major power stations in ER
and NER.

Estimated cost-About Rs. 85 crores;

Status-Under construction, completion expected
by October, 2002.

Sasaram-Arrah-Khagaul 220 KV D/c with
establishment of new 220/132 KV, 2x100 MVA/
station at Amrah installation of 400/220 KV, 2x315
MVA transformer at Sasaram and 3rd 315 MVA,
400/220 KV transformer at Biharshariff: to provide

reliable power supply in trans sone area and
Patna area.

Estimated cost-About Rs. 183 crores;

Status-Completion expected by January, 2004.
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5. Establishment of Load Despatch Centre for Bihar
(as a part of ULDC Scheme in Eastem Region).

Estimated cost-About Rs. 60 crores;
Status-Completion expected by December, 2004.

6. Pumea-Muzzaffarpur 400 KV D/C with series
compensation: as a part of Tala transmission
system, which shall facilitate strong & stable
interconnection of North Bihar with rest of the
Eastern regional grid.

Estimated cost-About Rs. 600 crores;
Status-Completion expected by June, 2005.

7. Biharshariff-Muzzaffarpur 400 KV D/c as a part
of Tala supplementary scheme, which will
provide a strong interlink between North Bihar
and South Bihar.

Estimated cost-About Rs. 115 crores;

Status: FR submitted to Central Electricity
Authority TEC awaited.

8. Kahalgaon Biharshariff 400 KV D/c Line (2nd) :
to facilitate reliable supply of power to Bihar
and Northem region.

Estimated cost-About Rs. 134 crores;
Status: Completion expected by April, 2004.
Future Schemes:
POWERGRID, in consultation with BSEB has
formulated a comprehensive scheme in Bihar, at & cost

of about Rs. 335 crores. The commercial terms and
conditions are under finalisation.

Sale of Shares of BPCL
2817. SHRI SADASHIVRAO DADOBA MANDLIK: Wil
the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) whether the Government have decided to sell off
its share in the Rharat Petroleum Corporation Limited;

(b) if so, the details thereof,

(c) whether the Indian Oil Corporation Limited cannot
offer its bids for the said companies; and

(d) it so, the reasons therefor?
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THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) and
(b) The Government has decided ‘in principle’ to disinvest
in Bharat Petroleum Corporation Limited (BPCL).

(c) and (d) The question of Indian Oil Corporation's
participation in the disinvestment of BPCL is premature,
as at this stage, no expression of interest has been invited
for sale of Government held equity in BPCL.

[English]
Revival of Sick Oll Wells by OIL Duliajan

2818. SHRI RAJEN GOHAIN: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether Oil India Limited, Duliajan, has finalized
the contract for hiring of services for operation and
maintenance of Coil Tubing Unit, Nitrogen Pumper and
other related units for revival of the sick oil wells;

(b) it so, the quantum of loss incurred by OIL as a
result of this delay in finalization the contract since 1999;
and

(c) the time by which OIL propose to finalize the
contract and start this work?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) No,
Sir.

(b) There was no loss but deferment of production
of crude oil only. Moreover, Oil India Ltd. (OIL) took
remedial measures during the intervening period by
utilising the resources optimally and through redeployment
of the existing manpower.

(c) The matter is quite old and now OIL proposes to
cancel the present tender.

Budgetery Support for Railway Projects

2819. SHRI RAMSHETH THAKUR: Will the Minister
of RAILWAYS be pleased to state:

(a) whether his Ministry has sought more budgetary
support from the Government during 2002-03 to compiete
on-going railway projects;
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(b) if so, the response of the Government thereto;
and

(¢) the funds allocated out of the Central assistance
for the on-going projects particularly in Maharashtra?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI O.
RAJAGOPAL): (a) and (b) Budgetary Support other than
the share of the cess of diese! and the Special Railway
Safety Fund sought by the Railways was Rs. 5,500 crores.
As against this, the Budgetary Support secured is
Rs. 4,040 crores.

(c) As per the formula adopted for 2002-03 and
defined in the Budget Speech, the proportionate share of
Maharashtra for projects under New Lines, Gauge
Conversion, Doubling, Railway Electrification and
Metropolitan Transport Project plan heads is Rs. 296.63
crore.

However, if the full allocation of all projects that tall
partly or wholly in the State of Maharashtra is taken into
account, the outlay proposed during 2002-03 for these
plan heads is Rs. 433.63 crore.

Exchange ot Defence Land in Hyderabad

2820. SHRI RAM MOHAN GADDE:
SHRI M.V.V.S. MURTHI:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government of Andhra Pradesh has
requested the Union Government for exchange of defence
land at Hyderabad pertaining to old cases of
encroachment and Bapu Ghat project;

(b) it so, the details thereot, and
(c) the reaction of the Union Government thereto?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) Yes. Sir.

(b) The details of the detence land under
encroachment in Secunderabad proposed by the State
Government for exchange with State Government land
are as per statement.

(c) The proposal received from the State Government
has been examined in the Ministry, however, no decision
has yet been taken in the matter.
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Statement

(i) 32.45 acres of encroached Detence land at
Banzara Darwaja Lines with 32.45 acres of State
Government land at Jawaharnagar. The
respective lands have already been handed/taken
over on 12th August, 1997;

(i) 103.67 acres of encroached Defence land at
Old Cantonment Garden, Golconda with 104
acres of State Government land at
Jawaharnagar;

(i) 16 acres of encroached Defence land at
Mohammadi Lines & 15 acres of encroached
Defence land at Asifnagar Lines with 31 acres
of State Government land at Jawahamagar;

(iv) 6 acres of encroached Defence land at GLR
Sy. No. 360 Gunrock Pumping Station & GLR
Survey No. 89 Kowkoor, Secunderabad
Cantonment with 5.35 acres of State Government
land at Jawahamagar;

(v) 10 acres 29 Gunthas of Defence land at Langar
Hauz, Golconda with 9.21 acres of State
Government land at Jawaharnagar for
development of Bhapu Ghat Memorial; and

(vi) 1.725 acres of Defence land-at Guddimalkapur,
Mehadipatnam being used as Rythu Bazar by
the State Government with 2.50 acres of State
Government land at Siddiquinagar.

Closure of Chasanala Coal Mine

2821. DR. N. VENKATASWAMY: Will the Minister of
STEEL be pleased to state:

(a) whether the Chasanala Coal Mine in Andhra
Pradesh has been closed;

(b) it so, the proposal to meet the damages of

Bumumpre Steel Plant due to closure of the mines at
Chasanala and Jetpura;

(c) whether the Government have any proposal to
buy coal from outside agencies; and

(d) if so, the details thersof?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b)
The Chasanala and Jitpur captive coal mines of Bumpur
Steel Plant, situated in Jharkhand, have not been closed.



73 Written Answers

(c) and (d) In addition to procurement of coal from
Chasanala and Ramnagore collieries, the Bumpur Steel
Plant also procures coal from the following:

(i) Begunia & Victoria (W) collieries of BCCL;

(i) Washeries of M/s. TISCO Ltd. & M/s. Auroma
Coke Ltd.; and

(iii) Chinakuri No. 1 pit of M/s. Eastern Coal Field.
Encouragement to foreign Investment

2822. SHRI G. GANGA REDDY: Will the Minister of
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to
state:

(a) whether foreign and domestic business are
hampering in India for want of remedial platform of
arbitration; and

(b) it so, the corrective steps proposed for time frame
arbitration award for efficacious and time bound settiement
of such cases to encourage more foreign investment?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI ARUN JAITLEY): (a) No, Sir. No
representation has been received by the Government in
this regard.

(d) Does not arise.
Publicity of Government views

2823. SHRI RAMANAIDU DAGGUBATI: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) the policy of the Government in regard to wide
circulation of Government views through audio-visual
media;

(b) whether owing to lack of sponsorship, D.D. News
would be shut down; and

(c) whether the views of the Government would be
publicised to fulfii a social responsibility?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a)
The Ministry of 1&B is the nodal Ministry of the
Government for dissemination of information of
Government's policies and programmes and for spreading
awareness through various means of communications,
including audio-visual media. This role is performed
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through its various Media Units, as well as by Prasar
Bharati, which is an autonomous statutory Corporation,
whose mandate is to conduct public broadcasting service
to “inform, educate and entertain the public”.

(b) and (c) As a part of its restructuring exercise,
Prasar Bharati has closed down DD News and Current
Affairs Channel due to its high cost and low visibility.
DD-National Channel, which has an extensive reach, now
carries more programmes on news and current affairs to
fulfil the mandate of public service broadcasting more
effectively.

Procurement of Equipments

2824. SHRI AMBAREESHA: Will the Minister of
DEFENCE be pleased to state:

(a) whether United States of America has agreed to
provide equipments in order to cope up with the problems
of Cross Border terrorism in the country;

(b) if so, the details thereof,

(c) whether sensors are unable to differentiate
between human beings and animals; and

(d) if so, the utility of such sensors on Indo-Pak
border which are having animals in abundance?

THE MINISTER OF DEFENCE (SHR! GEORGE
FERNANDES): (a) to (d) The US Govemment has agreed
in principle to the supply of equipment for our defence
forces including surveillance equipment. It will not be
possible to give further details in the interest of national
security.

[Transiation]
Wagons Loaded with Timber

2825. SHRI RAGHUVIR SINGH KAUSHAL: Will the
Minister of RAILWAYS be pileased to state:

(a) whether about 200 wagons loaded with timber
from the North East and sold through public auction were
impounded at various railway stations by the officers of
Ministry of Environment and Forests during October 1989
to January, 2000 in pursuance of the Hon'ble Supreme
Court order dated January 5, 1998,

(b) i so, the reasons for impounding the said wagons;

(c) whether the auction was caried out after informing
the buyers; and
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(d) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI O.
RAJAGOPAL): (a) and (b) Yes, Sir. On receipt of
information regarding transport of illegal timber from the
North East in the garb of legal timber, Special
Investigation Team (SIT) of the Ministry of Environment
and Forests, constituted under the order of the Hon'ble
Supreme Court of India, conducted physical verification
of about 200 wagons loaded with timber and found
significant irregularities and illegalities.

(c) After necessary investigations, issue of show
cause notices and personal hearings, confiscated timber
was sold by the Special Investigation Team (SIT) by
inviting sealed tenders through Newspapers
advertisements.

(d) Does not arise.
[English]
Rallway Accident at Kadalundi in Kerala

2826. SHRI N.N. KRISHNADAS: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Government has received the report
of the Satety Commissioner with regard to the railway
accident at Kadalundi in Kerala;

(b) if so, the main points ot the repon; and

(c) it not, reasons for delay in the submission of the
repon?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHR!I O.
RAJAGOPAL): (a) to (c) Yes, Sir. Chiet Commissioner of
Railway Safety (CCRS) has submitted his Preliminary
Report into the Railway accident at Kadalundi in Kerala
on 22.08.2001. The Final Report has been submitted on
18.03.2002 and is presently under examination. In his
Preliminary Report CCRS had classitied the accident
under the category “Failure of Equipment-Railway Bridge”.

Construction of Border Roads

2827. SHRI K.P. SINGH DEO: Will the Minister of
DEFENCE be pleased to state:
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(a) whether the Government have taken up the
construction work of border roads alongwith the Indo-
Bangaldesh border;

(b) if so, the total kilometre of border road in the
Indo-Bangla border has been completed so tar;

(c) the date by which remaining portion would be
completed; and

(d) the fund sanctioned for the purpose?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) BRO have been entrusted with
construction of 1645 Km of roads along Indo Bangladesh
Border by Ministry of Home Affairs.

(b) 755 Kms of roads have been completed so far.

(c) The remaining roads are planned for completion
by 2007.

(d) A total sum of Rs. 318.86 crores has been
sanctioned for the purpose so far.

[Translation]
Infiltration through Sea

2828. SHRI BHUPENDRASINH SOLANKI: Will the
Minister of DEFENCE be pleased to state:

(a) whether some infiltrators have been arrested from
the sea coastal areas recently; and

(b) if so, the number of infiltrators arrested area-wise
and action taken against them so far?

THE MINISTER OF DEFENCE (SHR! GEORGE
FERNANDES): (a) and (b) While no Pakistani infiltrator
has been arrested from the coastal areas recently, two
Pakistani fishing boats along with twelve crew have been
apprehended by Coast Guard during 2002 for illegal
fishing in Indian waters oft the West Coast. All
apprehended boats and crew have been handed over to
the local police for taking further legal action.

NCC Training to All Students

2829 SHRI MANIBHAI RAMJIBHAI CHAUDHRI: Will
the Minister of DEFENCE be pleased to state:

. (a) whether the Government propose to impart NCC
training to all the students;
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(b) if so, the steps taken by the Government in this
regard; and

(c) i not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) No, Sir.

(b) Question does not arise in view of (a) above.

(c) In view of the enormous financial and
infrastructural requirements and in keeping with democratic
ethos, NCC training has been kept on a voluntary basis.

Special Courts for Dispcsal of Cases

2830. DR. M.P. JAISWAL:
SHRIMATI SANGEETA KUMARI SINGH
DEO:
SHRI MANSUKHBHAI D. VASAVA:

Will the Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether the Government propose to set up
Special Courts for the immediate disposal of the cases
relating to corruption and financial irregularities;

(b) if so, whether any action has been taken so far
in this regard;

(c) whether the opinion of the Supreme Court has
been considered while setting up Special Courts for the
disposal of cases of corruption; and

(d) if so, the time by when a final decision in this
regard is likely to be taken?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI ARUN JAITLEY): (a) to (d) As per the
directions of the Hon'ble Supreme Court, two Special
Courts are proposed to be set up to deal with cases of
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SLP (Cr.) No. 2123-2125/2001-CB! Vs. Sukh Ram and
Criminal Appeal No. 658/2001-Shrichand P. Hinduja Vs.
State through CBI.

Similarly, as per the order of the Supreme Court
dated 27th September, 2000, the Govemment has initiated
action to set up or designate Special Courts ensuring
early disposal of prosecution relating to economic offences
or financial irregularities.

[English]
Construction of Rallway Bridges
2831. SHRI G. PUTTA SWAMY GOWDA:
SHRI R.S. PATIL:
SHRI IQBAL AHMED SARADG!:
Will the Minister of RAILWAYS be pleased to state:
(a) the number of railway under/over bridges
constructed/proposed to be constructed during the last
three years till date, zone-wise;

(b) the total allocation made therefor, zone-wise;

(c) whether some proposals to construct railway
bridges are pending since long in Kamataka;

(d) if so, the reasons for delay; and

(e) the time by which these projects are likely to be
started and completed?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE

IN THE MINISTRY OF RAILWAYS (SHR! O.
RAJAGOPAL): (a) and (b) A Statement is enclosed.

(c) No, Sir.

(d) and (e) Do not arise.

Statement
(a) Details of works constructed (completed) & Proposed to be constructed (sanctioned) during 1999-2000 to
2001-2002.
1999-2000 2000-2001 2001-2002
Rly. Constructed Proposed to be Constructed Proposed to be Constructed Proposed to be
(Completed) constructed (Completed) constructed (Completed) constructed
(Sanctioned) (Sanctioned) (Sanctioned)
1 2 3 4 5 6 7
CR 4 1 3 2 0 6
ER 0 2 ] 13 2 8
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1 2 3 4 5 6 7
NR 3 6 5 2 1 1
NER 0 0 0 1 1 0
NFR 0 0 0 2 0 0
SR 2 23 4 68 4 8
SCR 2 5 2 8 2 12
SER 1 4 0 6 1 7
WR 2 2 7 3 2 0
Total 14 43 21 105 13 42

(b) Allocation of funds for construction of ROBs/RUBs Railway Zone-wise for 1999-2000 to 2001-2002:

(Rs. in Thousands)

Railway 1999-2000 2000-2001 2001-2002
CR 46644 51991 57527
ER 38050 95035 132801
NR 51765 85047 242006
NER 26090 46150 69000
NFR 27000 1510 40614
SR 96167 348879 400000
SCR 781922 130454 -169432
SER 12480 66602 73750
WR 99507 90000 103943
Total 478895 915668 1289073

Doubling of Rall Line between Vasal and Diva

2832. SHRI CHINTAMAN WANAGA: Will the Minister
of RAILWAYS be pleased to state:

(a) whether work regarding doubling of railway line
between Vasai and Diva has been completed;

(b) if so, details thereof; and

(c) it not, the time by which it is likely to be
completed?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE

IN THE MINISTRY OF RAILWAYS (SHRI O.
MAGOP&): (a) and (b) Doubling work from Vasai to
Diva has been completed and commissioned.

(c) Does not arige.

[Transiation]

Setting up of HPT in Jhabua (M.P.)

2833. SHRI KANTILAL BH
INFORMATION AND BROAD

state:

URIA: Will the Minister of
CASTING be pleased to
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(a) whether people residing in tribal belt of Madhya
Pradesh specially Jhabua are not able to view the
Doordarshan programmes owing to low capacity of the
transmitter,

(b) it so, whether the Govemment propose to install
an HPT to bring more tribal people within the range of
Doordarshan telecast;

(c) if so, the details thereof;
(d) if not, the reasons therefor; and
(e) the tribal areas of the country where LPT to HPT

converted/propose to be converted during 2002-2003 and
2003-2004 State-wise and Location-wise?

PHALGUNA 30, 1823 (Saka)
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THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) No
Sir. 32 transmitters are presently functioning in Tribal Sub-
Plan (TSP) districts of Madhya Pradesh and this includes
2 transmitters at Jhabua and Alirajpur, in Jhabua district.
Parts of Jhabua district also receive coverage from the
transmitter at Indore.

(b) to (d) At present, there is no scheme to set up
an HPT in Jhabua district. LPTs are under implementation
in the TSP district of Seoni and West Nimar. Expansion
of DD network is a continuous process and depends on
availability of resources and inter-se priorities.

(e) Details of LPTs in TSP districts already upgraded
to HPTs and those proposed to be upgraded during 2002-
03 and 2003-04 are given at the statement enclosed.

Statement

LPTs in TSP districts upgraded/proposed to be upgraded to HPTs

State/UT LPTs upgraded to HPTs LPTs proposed to be upgraded to HPTs
1 2 3
Andhra Warangal Vishakhapatanam (DD 2)
Pradesh Vishakhapatanam

Rajamundry
Jharkhand Jamshedpur
Guijarat Surat

Vadodara

Karnataka Mangalore Mysore
Assam Dibrugarh

Guwahati

Silchar

Guwabhati (DD 2)

Silchar (DD 2)
Chhattisgarh Jagdalpur Ambikapur
Kerala Trivandrum

Trivandrum (DD 2)

Cannanore
Madhya Pradesh Shahdol

Jabalpur
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1 2 3
Maharashtra Chandrapur
Jalgaon
Manipur Churachandpur
(VLPT upgraded to HPT)
Orissa Bhawanipatna
Berhampur
Baleshwar
Sambalpur (DD 2)
Sikkim Gangtok Gangtok (DD 2)
Uttar Pradesh Lakhimpur
West Bengal Shantiniketan Kharagpur
Murshidabad (DD 2) Balurghat
Tripura Agartala
Agartala (DD 2)
[English] 400 kV 1780
Power Transmission Projects in Rajasthan 220 kv 4240
2834. DR, JASWANT SINGH YADAV: Wil the o etore— MVA
Minister of POWER be pleased to state: 400 kv 6355
(a) the number of power transmission projects being 220 kv 5410

set up in the country including Rajasthan during the
current year,

(b) the details of power transmission projects being
set up in private sector in the States, and

(c) the details of proposals received and sanctioned
by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANT! MEHTA). (a)
Transmission projects (220 KV and above) being set up
in the country during the year 2001-2002 are as under—

Transmission Lines:— Ckm
800 kv 224
+£500 kV HVDC 680

(b) and (c) No specific information regarding power
transmigsion projects being set up in Private sector in
the States is available as power to issue licence for
transmission is vested in the State Electricity Regulatory

CommissiorvState Gowt. in accordance with the ERC Act
1998 read with IE Act, 1910.

Unutilised Land of Salem Steel Plant

2835. SHRI T.M. SELVAGANAPATHI:
SHRI N.T. SHANMUGAM:

Will the Minister of STEEL be pleased to state:

(a) whether the Government are aware that about

2500 acres of land acquired byffor Salem Steel Plant in
1970 are still lying unutilised;



B5 Written Answers PHALGUNA 30, 1923 (Saka) to Questions 86

A (b) it so, the details thereof alongwith the reasons
“therefor;

revenue which creates impediment to set up DRM office
at New Jalpaiguri;

(c) whether any representation has been received
;for retuming the unutilised land to the villagers; and

(b) it so, the details thereof;

(c) the revenue earning from the most imporant
Railway junction station in NFR especially ot Katihar, New
Jalpaiguri, Alipurdwar and Rangia; and

(d) if so, the reaction of the Government thereto?
¢ THE MINISTER OF STATE OF THE MINISTRY OF
" STEEL (SHRI BRAJA KISHORE TRIPATHY): (a) and (b)
* Out of the total land acquired (3973 acres) for Salem
. Steel Plant between 1970 and 1976, 1548 acres are
" lying unutilised.

(d) the comparative statement showing the detailed
collection from the several components of the said Railway
junction station?

(c) Yes, Sir.
(d) Government has taken no decision in the matter.

Setting up of DRM Office at New Jalpaiguri
Railway Station

2836. SHRI MOINUL HASSAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the New Jalpaiguri Railway junction
station itself has not sufficient scope to reach justified

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI O.
RAJAGOPAL): (a) New Divisions are set up keeping in
view factors such as size, workload, accessibility, traffic
pattemns, other operating/administrative requirements and
not on the revenue eaming of a station.

(b) Does not arise.
(c) and (d) Revenue eaming during 2000-01 (Rs. in

crores) from important stations of Northeast Frontier
Railway was:

Stations Goods Passenger Sundry Total
Katihar 1.24 12.26 0.20 13.70
New Jalpaiguri 77.13 18.03 0.36 95.52
Alipurdwar -_ 5.08 0.37 5.45
Rangiya 30.49 4.40 0.01 34.90

Raliway Projects in Andhra Pradesh

2837. SHRIMATI D.M. VIJAYA KUMARI:
SHRI CHADA SURESH REDDY:
SHRI GUNIPATI RAMAIAH:

Will the Minister of RAILWAYS be pleased to state:

(a) the details of pending/on-going rail projects/surveys
in Andhra Pradesh alongwith the progress made thereof,
project-wise;

(b) the amount allocated to each of the project and
the expenditure incurred so far on each of the project;

(c) whether some projects are lagging behind as per
their target;

(d) if so, the reasons therefor, project-wise; and

(e) the steps taken by the Government for completion
of these projects?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI O.
RAJAGOPAL): (a) to (e) The details of all on-going
Railway projects in Andhra Pradesh, including outiay
proposed for 2002-03 and expected expenditure upto
March, 2002 for each project, is given in statement-l.

Projects are being progressed as per their relative
priority and availability of resources. The progrees of each
project and steps taken by the Government for completion
of these projects are algo given in the Statement-l.

The detail of surveys in Andhra Pradesh is in the
statement-il.
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Statement-|

Railway Projects in Andhra Pradesh

Expected
expendit-  Funds
Cost of ure Upto Required Status
S.No. Name of Project Rly. project  March for
2002 Completion

(Amount in Crores of Rupees)

1 2 3 4 5 6 7
NEW LINE
1 Peddapally-Karimnagar-Nizamabad SCR 417.98 59.65 35833  Peddapally to Karimnagar (35.53 km) work has

been commissioned. Work is in progress
between Karimnagar & Jagtyal (48 km) where
land acquisition has been taken up.

2. Kakinada-Kotapalli SCR 66.80 7.59 5921 Earthwork, minor and major bridges are in
(resotration) progress.
3. Nandyal-Yerraguntia SCR 17433 552  168.81 Final location survey has been completed & land

acqusition papers for first 46 km (275 hecatres)
in Cuddapah District has been submitted to State

Gowt.

4. Macheria-Naigonda SCR 125.09 008  125.01 Final location Survey is in progress and land
acquisition has been taken up. Work will
commence once land becomes available.

5. Munirabad-Mehboobnagar SCR 420.12 661 41351 Final Location Survey has been completed. Land
acquisition plans for 11 km from Giningera end
and 15 km from Mahbubnagar end (total 26 km)
have been submitted to State Govt. On Krishna-
Yemaras Doubling (16 km) earthwork and minor
bridges are in progress.

6. Gadwal-Raichur SCR 108.91 075 10816  Land acquisition work is being taken up.

7. Kakinada-Pithapuram SCR 61.70 030 6140. Work will be taken up after obtaining the
requisite clearances.

8 Kotapalti-Narsapur SCR 329.05 100 32805  Final location survey between Kotapalli-
Amalapuram completed including geo-technical
investigations for Gowthami Bridge.

9. Dharmavaram-Pen

- ukonda via SR 1242 108.99 1523 Penukonda to Puttaparthi completed and
Puttapa commissioned on 21.11.2000. Dharmavaram-
Puttaparthi has been commissioned in January
2002.
GAUGE CONVERSION
0. Mudkhed-Adilabad SCR w22 79 13424

The work had been taken up under the Build-
Own-Lease-Transfer (BOLT) scheme. As the




9 Written Answers PHALGUNA 30, 1923 (Saka) to Questions 90

f 2 3 4 5 6 7
contractor was facing problems in arranging
finances over a long period of time, the contract
for the work has been terminated. The work is
now being taken up through Railway finances.

1. Guntur-Guntakal & Guntakal-Kalluru SCR 516.10  459.35 56.75 Guntur to Guntakal and new kne portion from
Pendekallu-Gooty has been completed.

12. Katpadi-Pakala-Triupati SCR 158.50 80.78 T1.72 Formation works are in progress. Additional funds
to the tune of Rs. 65 crores have been provided
to expedite the work during 2001-02.

13. Secunderabad- Dronachellam & SCR 351.05 32951 21.54 Work has been completed and commissioned.

Secunderabad-Bolarum

14. Dharmavaram-Pakala SCR 251.22 001 25121 Requisite clearances have been obtained.
Preparation of Plans & Estimates have been
taken up.

15. Secunderabad-Mudkhed SCR 287.83 8820  199.63 Earthwork and bridgework are in progress. The

& Jankhampet-Bodhan work is being expedited and effort is being made
to complete Mudkhed-Dharmabad during 2001-
02.

16. Naupada-Gunupur SER 66.35 0.04 66.31 Work will be taken up after obtaining the
requisite clearances, action for which has been
initiated.

DOUBLING

17. Hospet-Guntakal (GC) SCR 159.10 2513 133.97 Final location survey has been completed.
Tenders have been processed. This project is
proposed under K-RIDE funding with a view to
expedite the progress.

18. Vijaywada-Krishna Canal 3rd line SCR 44.31 3452 9.79 The third line i8 proposed between Krishna Canal
and Vijayawada by providing a second track on
the substructure over Krishna for which
superstructure is in progress. Formation for main
line is completed.

19. Gudur-Renigunta SCR 139.69 68.55 7114  The work for 25 km is presently targeted for
completion in 2001-02.

20. Gooty-Renigunta Sec. SCR 477 21.61 5316  Tenders for earthwork and minor bridges have

Doubling of Balapalle- been processad.
Pullampet (Phase-l)
21. Gooty-Renigunta: Patch SCR 304.50 6.50  298.00 Final Location Survey and preparation of detailed
Doubling estimate has been taken up. Tenders for
earthwork and minor bridges have been
processed.

2 Gajapatinagaram-

Vijayanagaram : Patch o
doubling (Phase-1l) SER 47.50 36.71 10.79  The work has been completed and commissioned.

(Section-Hll) including
junction arrangement at
Vizianagaram
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2. Whitefield-Kuppam SR 162.23 7554 8669 The work is in progress & the first phase from
Whitefield to Bangarapet (47 km) has been
completed and commissioned. The work of
Bangarapet yard has been completed. Tenders
processed for earthwork & bridges in Kuppam-
Bangarapet section.

RAILWAY ELECTRIFICATION PROJECTS

24, Renigunta-Guntakal SCR 168.34 1062 157.72  This work has been defrozen in Nov. 1998. OME
works have been taken up. Target date is Mar.,
2004, subject to availability of funds.

25. Bhubaneshwar-Kotiavalasa SER 31963 27545 4419 386 RKMs have been elactrified till March, 2001.
Work in progress and target for completion by
March 2002.

METROPOLITAN TRANSPORT PROJECT

26. *Upgradation of Railway
Infrastructure facilities for
mtroduction of Suburban
Jraffic (MMTS):
Secunderabad-
Falaknuma and SCR 34.98 7.50 27.48

. This is a new work sanctioned in 2001-2002

Secur Project is targetted to be completed by
Unonmpdh sections of November, 2002. The total project cost is to be
twin cities of Hyderabad & shared in the ratio of 50 : 50 by Railway and
Secunderabad State Govemment of Andhra Pradesh

‘Coammﬁauwmmdbuﬁononw.MoqudunouniutoboeontributodbyGovommentotAP

Statement-ll

S. Name of the Project Rly. Kms. Status
No.

On-going Surveys in Andhra Pradesh

NEW LINES
1. Ja i
ggayyapet-Miryaigudda SCR 57 In progress. Likety to be completed by 31.3.02
: F A '
2 alakuma-Umdanagar-Airport SCR 2 :emg taken up. Target date of completion is not yet
ixed.
3 Kottavalasa to Anakapali bye pass kne SER 3 Completed & report under finalisation
4 Ponduru-Razam
SER 2 In progress. Likely to be completed by 31.8.02
DOUBLING
5. Vizisnagaram-Kottavalasa; Third line i
SER 3 In progress. Likely 10 be completed by 313,02
6. Kottavalasa-Simhachalam Road : 4th line SER 18

In progress. Lil_(ety to be completed by 31.3.02
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fTranslation]

‘ Amount Spent on Advertisement
2838. SHRI BHAL CHANDRA YADAV:
SHRI RAM PRASAD SINGH:

Will the Minister of RAILWAYS be pleased to state:

(a) the details of the amount spent on advertisements
i'by the Railways during the last three years till date; and

(b) the details of the heads of account under which
' the above expenditure has been shown?

‘ THE MINISTER OF STATE IN THE MINISTRY OF

: PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI O.

' RAJAGOPAL): (a) The expenditure incurred by the

. Railways on release of advertisements during the period

_from April, 1998 to January, 2002, i.e., 3 years and ten
months, is approximately Rs. 135 crores.

(b) The expenditure on release of advertisements is
debited against the budget heads of the respective
departments/projects to which the contents of a particular
advertisement pertain.

[English]
Modernisation of Ammunition Depots

2839. SHRIMATI SHYAMA SINGH:
SHRI RATILAL KALIDAS VARMA:
SHRI ADHIR CHOWDHARY:
YOGI ADITYA NATH:
SHRI Y.G. MAHAJAN:
SHRI RAMSHAKAL.:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government have decided to
modemise the ammunition depots and construction of
some more depots in the country;

(b) if so, the details thereof;

(c) whether the Government propose to include
private participation in the modemisation and construction
of ammunition depots;

(d) if so, the details thereof;

(e) the funds made avaiable for the modemisation

and construction of ammunition depots during 1999-2000,
2000-2001 and 2001-2002; and

PHALGUNA 30, 1923 (Saka)
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(f) the time by which the task is likely to be
completed?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) and (b) In order to meet the shortage
of accommodation presently available in the Ammunition
Depots for the storage of ammunition, projects of a value
of Rs. 496 crores have been approved during the last
three years. These projects involve the construction of
modern ammunition store houses. Further, there is a
proposal for the construction of some more depots which
would use the latest technology to cater for the
ammunition which would accrue in the enéuing future
and to decongest the existing depots. The exercise to
identify the land to meet this requirement both from the
operational and safety point of views is in progress.

(c) and (d) There is no such proposal at present.

(e) The yearwise allocation of funds for construction
of proper ammunition store houses in the existing depots
is as under—

(i) 1998-2000 Rs. 121 Crores
(i) 2000-2001

(i) 2001-2002

Rs. 228 Crores

Rs. 147 Crores

(f) The above projects are likely to be completed by
the year 2004-2005.

Expansion of Baroda Refinery

2840. SHRI P.8. GADHAVI: Will the Minister of
PETROLEUM AND NATURAL GAS be pisased to state:

(a) whether the Government are considering to give
precedence to the expansion of its Baroda Refinery;

(b) if so, the details thereof, and

(c) the manner in which the Gujarat State is likely to
be benefited as a resuit of expansion?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(c) Indian Ol Corporation Limited (IOCL) has an approved
Residue Upgradation Project at Gujarat Refinery which
has a component of 2 million metric tonne refinery
expansion. However, due to depressed supply demand
sosnario of petroleum products, the project has since been
deferred.
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[Transiation]

Parallel Election Commission

2841. DR. ASHOK PATEL.
SHRI MANIKRAO HODLYA GAVIT:

Wil the Minister of LAW, JUSTICE AND COMPANY
AFFAIRS be pleased to state:

(a) whether Hurriyat Conference has recently
announced to constitute a parallec six member Election
Commission In violation of the Constitution;

(b) if so, the details thereof, and

(c) the reaction ot the Union Govemment in this
regard?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI ARUN JAITLEY): (a) to (c) Hurriyat
Conference made an announcement on 28th January,
2002 about its intention to establish its own election
commission to elect representatives who would participate
in any negotiations on Kashmir. Hurriyat conference further
announced on 12th February, 2002 the composition of
the proposed election commission. As per the Hurriyat,
the said commission would be govemed by rules to be
framed later.

Elections to the Legislative Assembly of the State of
Jammu & Kashmir are held in accordance with the
provisions of the Constitution of Jammu & Kashmir and
are conducted by and under the supervision of the
Election Commission of India. No other body/institution
has any locus standi in the matter.

[English]
Construction of Aircraft Carrier

2842. DR. (SHRIMATI) C. SUGUNA KUMARI:
~  SHRI A. NARENDRA:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government have developed a plan
for undertaking the production of a 20,000 tonne air
defence ship;

(b) whether the Government have now plan to
undertake production or procure a 30,000 tonne aircraft

carrier,

(c) it so, the details thereot;
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(d) the shipyards where the preliminary work has
been started,

(e) the steps being taken to meet the emerging need
of the Navy; and

(f) the progress made to fill up the gap developed
due to discarding of INS ‘Vikrant' and ‘Virat'?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) to (f) Presently, the Indian Navy has
one Aircraft Carrier viz. INS Viraat in its service against
the requirement of two operational Aircraft Carriers. In
May, 1999, the Government had approved the indigenous
construction of an Air Defence Ship (ADS) of around
24000 tons displacement at Cochin Shipyard Ltd. (CSL),
Kochi. Taking into consideration the prevailing security
scenario, the Navy have reassessed their requirement
and have proposed building a larger (ADS) (approximately
37,500 MT) which is expected to enter service after 2011.
This is under active consideration of the Government. In
addition to the ADS, a proposal for acquisition of “Admiral
Gorshkov®, an Aircraft Carrier, from Russia is under
consideration of Government. An investment decision on

the acquisition of “Admiral Gorshkov™ has not yet been
taken.

Allocation of Funds under SCPS .and TSP

2843. SHRI K.H. MUNIYAPPA: Will the Minister of

NON-CONVENTIONAL ENERGY SOURCES be pleased
to state:

'(a) whether the Government have been implementing
various schemes and programmes under Special
Component Plan (SCP) and TSP since 1978 for achieving

g\r/i:rall development of Scheduled Castes and Scheduled
es;

(b) if so, the sc?hemes/programmes formulated/being
implemented by Ministry of Non-Conventional Energy

Sources under SCP and TSP specityi
: pecifying nature, scope
and its target fixed therefor: g *

. '(c) the funds requisitione
Ministry during Vith, Viith, Vilith
for such schemeslprogrammes;

d and procured by his
and IXth Five Year plans

(d) the benefits and tar, t i i i 3
and gets achieved in this regard;

©) thg other schemes/programmes being implemented
by tm‘a.Mmlstry tor enhancing employment opportunities
for raising economic eémpowerment of SCs and STs?
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THE MINISTER OF STATE OF THE MINISTRY OF
IN-CONVENTIONAL ENERGY SOURCES (SHRI M.
\NNAPPAN): (a) and (b) Yes, Sir. The Ministry has
anted Implementation ot biogas and improved chulha
ogrammes since 1981-82 and 1985-86 respectively, and
ar photovolatic demonstration programme since 8th
lar. These Programmes aim at meeting the energy
quirement for cooking, heating and lighting in the rural
reas and also incorporate SCP and TSP components to
ssist beneficiaries belonging to the Scheduled Caste and
icheduled Tribes. In addition, higher financial support is
wvailable under these programmes for SC and ST
reneficiaries.

(c) and (d) On an average 15% and 10% of the
physical targets and budget allocations under these
programmes are earmarked for SCP and TSP respectively.
So far about 6.40 lakh biogas plants, 144 lakhs improved
chulhas, 94,000 solar lanterns, 41,200 home lighting
systems and 436.79 kW solar photovolatic power plants
have been setup under SCP and TSP and a total amount
of Rs. 352.18 crores has been allocated/utilized under
SCP and TSP by the Ministry, under these programmes
so far.

(e) The Ministry is providing support under various
non-conventional energy programmes/projects being
implemented through State Government Departments,
State Nodal Agencies etc. throughout the country, which
in turn generate employment opportunities for people
including those belonging to SC, ST and other weaker
sections of the society.

Training In Foreign Institutions

2844. SHRI BHERULAL MEENA: Will the Minister of
RAILWAYS be pleased to state:

(a) whether the Government selects/sponsors/
nominates/deputes Officers for training to the reputed
Foreign Institutions for improving their academic,
managerial, technical and administrative capabilities in
various fields and disciplines where in some cases cost
of such training are borne by the sponsoring countries/
agencies under bilateral/international agreements;

(b) if so, the number of persons from his Ministry
who underwent such short/long term training courses
during the last three years, year-wise;

(c) the number of SCs, STs and OBCs among them
and their percentage;

(d) whether special provisions have been made for
ensuring adequate representation to SCs, STs and OBCs
for availing such opportunities;
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(e) if so, the details thereof, and

(f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI O.
RAJAGOPAL): (a) Yes, Sir.

(b) 1999162

2000—153
2001—80

(c) No record of in-service officers joining before 1995,

in regard to their belonging to OBC, has been maintained.

The number of SC, ST and General including OBC
officers trained abroad are as under:—

SC % ST % Genl. %
1999 4 3% 3 2% 156  96%
2000 9 6% 0 0% 144 94%
2001 1 1% 1 1% 88 98%

(d) to (f) The policy instructions issued by the
Department of Personnel and Training on the subject
are kept in view while nominating officers for training
abroad.

Contractual Obligations with Doordarshan

2845. SHRI ARUN KUMAR: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether some firms have not met their contractual
obligations with Doordarshan; and

(b) if so, the action taken against such firms?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a)
Yes, Sir.

(b) The information is being collected and will be
laid on the Table of the House.

[Translation]
Running Channeis of Doordarshan in States

2846. SHRI BRAHMA NAND MANDAL: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:
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(a) the number of channels of Doordarshan being
run in the public and private sectors in the country, State-
wise, district-wise,

(b) whether district-wise sanction has been accorded
in this regard;

(c) whether some channeis are being run illegally in
some districts;

(d) if so, the details thereof,

(e) whether any rules have been framed for operating
a channel privately; and

(1) it so, the details in regard to the registration of a
channel?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMAT!I SUSHMA SWARAJ). (a)
and (b) Doordarshan is operating 22 channels which
include 5 National channeis, 11 Regional Language
channels, 5 State Networks & 1 International Channel.
These Satellite Channels are availabie all over the country.

(c) No Sir.
(d) Does not arise.

(e) and (f) Al TV Channels, irrespective of their
ownership, equity structure or management control, can
uplink from India provided they undertake to comply with
the Broadcast (Programme & Advertising) Codes laid down
by the Ministry of 1&B. There is no provision for
registration of channels.

[English]
Radio Station of the States

2847. SHRI KODIKUNNIL SURESH:
SHRI IQBAL AHMED SARADGI:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether after setting up of its own Television
channel the Government of Andhra Pradesh is planning
to tie-up with a US Company to set up its own Radio
Broadcasting Station;

(b) if 80, whether the US based World Space Sateliite
inc. has agreed to heip the State Govemment in setting
up its own Radio Station and provide free service for just
six months;

MARCH 21, 2002

to Questions 100

(c) it so, the details thereof;

(d) whether any other States are also considering to
set up their own radio station in the States;

(e) it so, whether the Union Government has granted
permission to do so; and

(f) it so, the names of States which have been
permitted to set up their own Radio Stations so far?

THE MINISTER OF [INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) to
(c) Broadcasting is a subject included in the Union List
under the Constitution. Therefore, as per the extant policy,
State Governments are not permitted to set up TV
Channels or Broadcasting Stations. The Central
Government has not received any proposal from the
Government of Andhra Pradesh to set up a Radio Station
in Andhra Pradesh. The Government of Andhra Fradesh
has, however, informed that they are examining a proposal
to utilize the existing World Space Capacity for
transmission of its programmes on Education,
Development, Communications and Disaster Management,
to rural and remote areas of the State. The proposal
envisages provision of channel capacity by World Space,

on a trial basis, on the North-West beam of its Asia Star
Satellite. :

(d) The State Governments of Chhattisgarh, West
Bengal, Tamil Nadu, Tripura and Punjab have requested

that State Goverments be allowed to set up their own
Radio Stations.

(e) No, Sir.
(f) Does not arise.

Import of Cargo Shell

2848. SHRI Y.G. MAHAJAN: Will the Minister of
DEFENCE be pleased to state: ‘

(a) whether “Ca

rgo Shells® ing i
Bofors Howitzers; are being imported for

h (b) whether an indigenous product of the same shell
as been developed by a Pune based Engineering

Company and tested and f i
) ound fit §
the Director of ARPE, Pune: of oven exports by

(c) it so, the details thereof;

(d) whether any orders hav: )
. ®
Medium Company; and been placed with the
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(e) if 30, the details thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) Yes, Sir.

(b) No, Sir.
(c) Not applicable.
(d) No, Sir.
(e) Not applicable.
Submarine Building Programme

2849. SHRI K. YERRANNAIDU:
SHRI MANIBHAI RAMJIBHAI CHAUDHRL:

Will the Minister of DEFENCE be pleased to state:

(a) whether the Government has approved a
submarine building programme to meet the needs of the
Indian Navy;

(b) if so, the details thereof;

(c) whether these submarines would be built
indigenously or with the collaboration of some other
country; and

(d) if so, the details in this regard?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) to (d) Government has approved a
long term perspective plan for indigenous construction of
submarines and acquisition of national competence in
submarine building. Requisite assistance :in high
technology areas from foreign sources is envisaged to
achieve the desired objective. A final decision has,
however, not yet been taken in this regard.

Land Allocation to AP State Housing Board

2850. SHRI K.E. KRISHNAMURTHY: Will the Minister
of DEFENCE be pleased to state:

(a) whether Andhra Pradesh State Housing Board
has requested his Ministry for allotment of Defence Land
at Tadepalligudem in West Godavari district for
construction of Houses for Government empioyees;

(b) if so, the details thereof;

(c) whether the Union Government have taken any
decision thereon; and

(d) it not, the reasons therefor?
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THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) No, Sir.

(b) to (d) Do not arise.
[Translation)
Reconstitution of Censor Board

2851. SHRI RAMSHAKAL: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether the Government are formulating any
scheme to reconstitute various Film Development
Corporations and the Indian Film Censor Board;

(b) if so, the details thereof, and

(c) the language-wise number of films which have
been given certificates and the number of films which
were not given by the Film Censor Board during the last
three years?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a)
and (b) The Board of Film Centification of the Central
Board of Film Certification was duly constituted under
section 3 of the Cinematograph Act in November, 2001.
Normal term of the members of the Board is three years.
As regards the National Film Development Corporation,
its Board has been reconstituted with 1 Non-Official Part
time Chairperson, 2 Functional Directors, 6 Non-Official
Part time Directors and 2 Part time Government Directors.
The process of selecting four more Non-Official Directors
is at an advanced stage.

(c) Language-wise details of feature films (celluloid)
which were issued certificate by the Central Board of
Film Certification during the last three years are given in
statement-l. The number of films refused certificate by
the CBFC during the last three years is given in
statement-il.

Statement-|

Language-wise number of Feature Films (Celluloid)
given Certificate during the Last Three Years

Number of films certified

Language 1989 2000 2001
1 2 3 4

Telugu 132 143 206
Tamil 153 157 196

Hindi 166 243 230
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1 2 3 4

Malayalam 65 87 135
Kannada 87 76 93
Marathi 24 23 18
Punjabi 5 2 5
Nepali 10 10 6
Guijarati 27 29 12
Bengali 51 43 48
Bhojpuri 2 2 3
Rajasthani 3 2 2
Assamese 7 7 13
English 6 1 8
Manipuri 4 5 7
Oriya 15 9 6
Garhwali 1 - 1
Kashmiri 1 - 1
French 1 _ —_
Maithili 1 - —_
Hindusthani 1 - —
Chotanagpuri 1 —_ —
Haryanavi 1 —_ 2
Konkani — 1 —
Sindhi - 1 1
Tulu - 1 1
Chhattisgarhi — 1 14
Brijphasha — 1 —
Avadhi/Bhojpuri — 1 —
Santhali - —_ 1
Nagpuri - - 1
Lambani - — 1
Mishing —_ — 1
Bodo - — 1
Foreign feature films 203 252 248
Total 867 1107 1261

to Questions 104

Statement-ll

Number of Films (Celluloid) Refused Certificate during
the Last Three Years

1999 2000 2001
Indian films 41 67 57
Foreign films 26 30 19
Total 67 97 76

[English]
Investment by IOCL for Crude Oll Pipelines

2852. SHRI IQBAL AHMED SARADGI:
SHRI G. MALLIKARJUNAPPA:

Will the Minister of PETROLEUM AND NATURAL
GAS be pleased to state:

(a) whether the Indian Oil Comporation Limited is trying
Rs. 700 crore investment plan for a 300 Km. crude oil
pipeline from Paradip to Haldia;

(b) if s0, the extent to which this project is likely to
give boost to operation in east:

(c) whether this plan also include the setting up of

an off-shore single-point moming which can handle a very
large crude tankers: and

(d) if so, the time by which the work on this project
is likely to be started?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY

Q'FFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) Yes,
ir.

(b) IQ order to handle the projected volume of crude
for Haldia, Barauni and Bongaigaon Refineries, the

proposal is being evaluated to boost the present operation
of handling crude oil in the east.

(¢) Yes, Sir.

(d) Once the project is firmed up after examining

:)echpo-gconomic advantage of transporting of crude oil
Y Pipeline from Paradip to Haldia vis-a-vis othér options,
work on the Project is expected to start.
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Election of Cantonment Boards

2853. SHRI Y.V. RAO: Will the Minister of DEFENCE
be pleased to state:

(a) whether the Government have decided to extend
the date of election in the Cantonment Boards; and

(b) if so, the time by which the election process is
likely to be completed?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) Yes, Sir.

{b) The term of present elected members of the
Cantonment Board has been extended till 3rd July, 2002.
The election date of the cantonments are yet to be
decided.

Legal Restriction on Ownership of Land

2854. SHRI M.V.V.S. MURTHI: Will the Minister of
LAW, JUSTICE AND COMPANY AFFAIRS be pleased to
state:

(a) whether lack of proper land records the inhibiting
agricultural land is locked up in legal hassles over their
ownership;

(b) if so, the steps being taken by the Government
to hasten the process of removal of legal restrictions on
the ownership of land; and

(c) whether there is any process initiated by the
Government for early land reforms so that small and
marginal farmers will be benefited from the clutches of
the ease market?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI ARUN JAITLEY): (a) to (c) The subject
of land reforms is under the exclusive legislative and
administrative jurisdiction of the States as provided under
Entry 18 of List |l (State List) of the Seventh Schedule
to the Constitution of India. The Central Govemment,
however, plays an advisory and coordinating role in this
field. The laws covering various aspects of land reforms
have been framed by almost all the States. The major
components of the land reforms have been the abolition
of zamindari and intermediary tenures, tenancy reforms
ceiling on ownership of agricultural holdings, consolidation
of holdings, distribution of ceiling surplus land/Government
Wastelands including Bhoodan land to the landiess rural
poor, modemization and updating of land records system
etc.
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As a result of the implementation of various land
reform programmes, the following achievements have been
made so far:

* Intermediaries abolished on 15 million acres of
land and ownership rights granted to 20 million
tillers.

* An area of 5.30 million acres of ceiling surplus
land has been distributed to 5.50 million rural
poor.

* An area of 15.74 million acres of Government
Wastelands and 2.17 million acres of Bhoodan
land has also been distributed among the eligible
rural poor.

* An area of 163.34 million acres has been
consolidated in the country.

* 12.42 million tenants have their rights protected
over an area of 15.63 million acres of land.

* 0.43 million acres of alienated land has been
restored to Scheduled Tribes.

For improving the accessibility as well as maintenance
and updation of land records, the Government of india
has launched a Centrally Sponsored Scheme for
Strengthening of Revenue Administration and Updating
of Land Records which is on 50:50 sharing basis between
the Central Government and the States. Since the
inception of the scheme (1987-88), the Govemnment of
India has given a financial assistance to the tune of
Rs. 220.60 crores to the States/UTs (upto 20.3.2002).

Another Central Sector Scheme with 100% financial
assistance on Computerization of Land Records has been
launched in the year 1988-89 so as to remove the
problems inherent in the manual system of maintenance
and updating of land records and to meet the
requirements of various user groups. The main objective
of the scheme is to provide computerized copies of
owemnship details of the record of rights at a reasonable
price to the land owners. So far, 673 districts have been
covered under this schems, covering 2726 Taluks/Tehsils/
Blocks. Since inception (1988-89) of the scheme, a total
financial assistance to the tune of Rs. 233.32 crores has
been provided to the States/UTs (upto 20.3.2002).

The basic thrust of the land reform programmes has
been to minimize litigation and provide a tool in the form
of computerized copy of record of rights in the hands of
rural farmers. The States have also been advised to
constitute Special Benches/Tribunals for expeditious
disposal of land related, cases pending in various High
Courts.
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Gujarat Gas Act

2855. SHRI MADHUSUDAN MISTRY: Will the
Minister of PETROLEUM AND NATURAL GAS be pileased
to state:

(a) whether the Government of Gujarat has sent a
bill of “Gujarat Gas Act” for approval,

(b) it so, whether the Govemment is likely to clear
the proposed Gas Act of Gujarat State;

(c) it so, the time by when it is likely to be cleared;
and

(d) if not, the reasons thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) No,
Sir. However, the Government of Gujarat have enacted
with the assent of the Governor the Gujarat Gas
(Regulation of Transmission, Supply and Distribution) Act,
2001, as published in the Gujarat Govemment Gazette
Extra Ordinary dated April 28, 2001.

(b) to (d) Government of India had decided to make
a Presidential Reference to the Supreme Court on the
constitutional validity of the State Act and the matter is
being heard by the Supreme Court. Therefore, the
question of clearance to the Gas Act by Government of
India does not arise.

Liaison Officers for Reserved Categories

2856. DR. BALIRAM: Will the Minister of RAILWAYS
be pleased to state:

(a) whether some of the Departments/subordinate and
Attached Offices, Public Sector and Autonomous
Organisations/Corporations under his Ministry are not
nominating Liaison Officers for SCs, STs and OBCs for
ensuring proper compliance of Government instructions
in the matters of reservations for SCs, STs and OBCs;

(b) if so, the reasons therefor alongwith the names
of such offices/organisations:

{c) it not, the total number of organisations/offices
under his Ministry which function as "Administrative Units”
dealing with establishment and staf matters; and

(d) the toal number of Liaison Officers nominated for
the reterred purpose as on date?

MARCH 21, 2002

to Questions 108

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI O.
RAJAGOPAL): (a) to (c) Indian Railways consist of 9
Zonal Railways, each headed by a General Manager.
The Zones are further grouped into 59 operating Divisions,
each under the control of a Divisional Railway Manager.
In addition, there are 6 Production Units, each headed
by General Manager or Chief Administrative Officer.

On each Zonal Railway/Production Unit, there are
nominated Liaison Officers for looking after the matters
of reserved categories. The Chief Personnel Officer at
the Zonal Headquarter has been nominated as Chief
Liaison Officer and other Officer as Liaison Officer.
Similarly, on each Division, there is a nominated Officer
as Liaison Officer.

On the Production Units, officers at different levels
have been nominated as Liaison Officers.

Besides, there are 8 Public Sector Undertakings
(PSUs) under the control of Ministry of Railways. All these
8 organisations have Liaison Officers.

(d) On Indian Railways, there are about 91 Liaison

Officers to look after the proper implementation of
reservation policies. )

[Translation)

Publication in Indian Languages

2857. SHRI RAMDAS ATHAWALE: Will the Minister

of INFORMATION AND BROADCASTING be pleased to
state:

(a) whet.her Department of Publication has brought
out the publications in Indian languages and particulary

‘:l;atHindi and Marathi during the last three years and till
e,

(b) if. S0, the titles of these publications particularty
in the said languages separately;

(c) the language-wise expenditure incurred thereon

along with the details of expenditure incurred on English
publications in this regard;

(d) the normal size of each of

. th iti -
wise: and e editions, language

(e) the steps takervproposed to be

! taken by the

Govemment to maximise the Indian language publications
as compared to publications in English?
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THE MINISTER OF [INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a)
and (b) Yes, Sir. The Publications Division publishes
books and journals in Hindi and Marathi, besides
English and some other regional languages. The list of
new publications in Hindi and Marathi brought out during
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the last three years, are given in the statement
enclosed.

(c) The approximate expenditure incurred on the
publication of new books in Hindi, Marathi and English
during the last three years are as given below:—

Year New publications brought out
(expenditure in rupees)
Hindi Marathi English
1999-2000 8,30,300/- 1,37,000/- 22,13,000/-
2000-2001 14,75,000/- Nil 39,46,000/-
2001-2002 10,57,000/- 46,500/- 25,65,000/-
(till date)

(d) The publications are generally produced in four
sizes namely:

A4 size (8.5"x11"); A5 size (5.5°x8.5"); B5 size
(7.25"x9.5"); and Royal 8vo size (6.5"x9.5"). These sizes
are adopted for all the languages.

Normally all editions of journals are done in A4 size,

Children’s books in BS size; Speeches in Royal 8vo size;
and other books in A5 size.

(e) To promote and maximise publications in various
Indian languages, the Publications Division is making
efforts to get more and more books translated from one
language to other Indian regional languages and also to
bring out more original writings in Indian languages.

Statement

Statement showing new publications brought out in Hindi and Marathi during the last three years:

1999-2000
HINDI

-

Koyale Ki Khanai

Bharat Ke Samachar Patra-1998
Gond Janjati

Mother Teresa

Koshika Mein Karigari

Jungle Ka Nayay

Bharat 2000

Baraf Ka Dhulha

Meghnad Saha

© ® N o 0 s W N

10. Prakriti Se Maitri
2000-2001

1. Noble Purskar Vijeta Mahilayen

MARATHI
1.  Kakasaheb Kalelkar
2. Desh Videshchya Ki Lok Kathaen

3. G.V. maviankar

Nil
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2 Pradhanmantri Atal Bihari Vajpayee
—Chune Huve Bhashan Vol-|

3. —do— Vol

4. ‘Rashtrapati Dr. Shankar Dayal Sharma

—Chune Huve Bhashan Part Il

Upgrah Ke Bahar-Bhitar

Charan Singh-Chune Huve Bhashan

Samay Ke Par

Paharh Chade Ganjandan Lal

Bharat 2001

10. Parvasi Pakshi

© ®@ N o O

11-17. Collected Works of Mahatma Gandhi Vol. - 91 to 97

2001-2002 (till date)

1. Rajashan
Panchang Mein Kaal Ganana
Ashatchhap Kavi-Krishan Das
Bharat Ke Rashtriya Udyan
Bharatiya Puratatva : Ek Parichay
Aam Nagrik : Adhikar Aur Suvidhaen
Haveli
Bharat Ke Samachar Patra-2000
Bharat 2002

© ® N O O & WP

-t
©

Bharat Ke Samachar Patra-2001
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1. Ganga Dhar Rao Deshpande
2.  Scientists

[English]
Transter of Petrol Pumps in Orissa
2858. SHRI BHARTRUHARI MAHTAB: Will the

Minister of PETROLEUM AND NATURAL GAS be pleased
to state:

(a) the number of diesel/petrol pumps transferred
within the State of Orissa during the last three years;

(b) the number of applications lying pending for
transfer of diesel/petrol pumps;

(c) the time by which these dieselpetrol pumps are
likely to be accorded permission, and

(d) the policy formulated tor transter of dieselpetrol
pumps?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to

(d) Information is being collected and will be laid on the
Table ot the House.

Kochl Refineries

2859. SHRI P.C. THOMAS: Will the Minister of

P(E;I'ROLEUM AND NATURAL GAS be pleased to
state:

.(a)‘ whgther rubberised bitumen made in Kochi
Refineries Limited, Kerala has been fully exhausted;

(b) it 50, the details thereof:
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(c) the capacity of KRL to make such Tar
commercially;

(d) whether any capacity expansion is planned,

(e) whether there are other production centres in the
country where rubberised Bitumen is produced using
natural rubber latex; and

(f) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(c) Kochi Refineries Limited (KRL) commissioned the
natural rubber modified bitumen (NRMB) production plant
with a capacity of 15,000 metric tonnes per annum
(MTPA) in 1999. The entire quantity is being taken by
the State Government of Kerala.

(d) The Board of KRL have approved in January,
2002 a proposal to increase the NRMB production
capacity to 65,000 MTPA.

(e) and (f) It is understood that M/s Hindustan Colas
have recently started production of NRMB at Chennai.

Proposal to set up DD at Hut Bay
in little Andaman

2860. SHRI BISHNU PADA RAY: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) whether there is any proposal for providing
Doordarshan facilities for the benefit of villagers at Hut
Bay in Little Andaman and Nicobar Islands;

(b) if so, the time by which the proposal is likely to
be implemented; and

(c) if not, the reasons therefor?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI SUSHMA SWARAJ): (a) to
(c) A very low power TV transmitter is functioning at Hut
Bay (Distt. Little Andaman) since January, 1989.
Expansion of Doordarshan facilities is a continuous
process and is proposed to be taken up in Andaman
and Nicobar Islands also in the 10th Five Year Plan,
depending upon availability of resources and inter-se
priority of projects.

PHALGUNA 30, 1923 (Saka)

to Questions 114

[Translation]
Foreign Flags on Navyships and Submarines

2861. SHRI THAWAR CHAND GEHLOT: Will the
Minister of DEFENCE be pleased to state:

(a) whether the war ships and submarines of Indian
Navy used to hoist the foreign flag of Saint George Cross
on it till now;

(b) if so, whether the Government have permitted
the replacement of the said flags;

(c) if so, the details thereof, and
(d) the details of right of use of navy flag at present?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) to (d) All commissioned Indian Naval
Ships, Submarines and Shore Establishments fly the
Indian Naval Ensign. After 26th January 1950, the ships
and submarines of the Indian Navy displayed the Indian
Naval Ensign. This Ensign was white in colour, divided
into four parts by a Red Cross and had the Indian Flag
in its left quarter. From 15th August 2001, Indian Naval
Ships, Submarines and Shore Establishments are now
adomed with a new Indian Naval Ensign. The present
design of the Ensign was made keeping in mind simplicity,
commonality of the Ensign with the two other Services
and the use of white and Navy blue colours which are
traditional to the Navy. The new Naval Ensign now
displays the National Flag at the left, top corner and a
Navy Anchor with the National Crest above it in Navy
Blue. In addition, the Naval Ensign is also flown at the
shore Headquarters of a ship or senior officer, at detach
Naval Establishments. Naval Ensign can aiso be flown at
Naval Recruiting Office with the permission of Naval
Headquarters. Besides, Inter-service establishments like
National Defence College, New Delhi, National Defence
Academy, Khadakvasala, Defence Service Staff College,
Wellington and College of Defence Management,
Secunderabad are also authorised to fly the Naval Ensign.

[English]
Supply of Special Cooling Suit

2862. DR. RAJESWARAMMA VUKKALA: Will the
Minister of DEFENCE be pleased to state:

(a) whether Defence Scientists have designed a
special cooling suit which is meant for soldiers deployed
in areas that are in high temperature zones;
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(b) it so, whether these suits have been supplied to
all soldiers in high temperature zones;

(c) if 8o, the details thereof, and

(d) the incentives given to the scientists in this
regard?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) Yes, Sir. A prototype of solid state
cooling suit has been designed for use by the tank crew
operating in high temperature zones.

(b) and (c) No, Sir. The suits have not yet been
supplied as the system is still under development. The
R&D trails of the first prototype of this solid state cooling
garment have been highly satisfactory in the Laboratory
set up and in the tank.

(d) The stage of reward by the Government has not
yet reached.

Norms for Storage of Ammunitions

2863. SHRI NARESH PUGLIA: Will the Minister of
DEFENCE be pleased to state:

(a) whether a large quantity of ammunition is being
stored without proper safety arrangements;

(b) it so, the details thereof;

(c) whether certain norms have been notified for
storage of ammunition;

(d) if so, the details thereof;
(e) whether these norms are being followed,
() it not, the reasons therefor;

(g) whether some new ammunition depots have been
constructed or old ones upgraded during the last three
years; and

(h) it so, the details thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) and (b) Due to the increase in the
range and depth of ammunition over the years because
of the induction of State of At Weapon System and
Migsiles, the investment in ammunition storage
accommodation and its availability has not kept pace with
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the requirement. As an interim measure certain quantity
of ammunition which is less prone to deterioration is being
stored on open plinths covered by tarpaulin.

(c) and (d) Yes, Sir. The norms for storage of
ammunition have been specified in STEC (Storage,
Transport and Explosive Committee) regulations issued
by the Centre for Environment and Explosive Safety
(CEES) which is the apex body in the country to lay
down the norms. The norms are detailed and ammunition
specific.

(e) and (f) Yes, Sir. However, in certain cases due
to constraints of space and location of the depots,
ammunition cannot be stored strictly as per the norms
specitied in STEC Regulations. Deviation sanctions in all
such cases are being taken as per the existing provisions
in the Regulations. .

(g) and (h) No new Ammunition Depots have been
constructed. Adequate funds have been made available
to construct proper ammunition store house in the existing
depots. Funds made available during last three years for
the purpose are as follows:—

(i) 1899-2000 Rs. 121. Crores
()  2000-2001 Rs. 228 Crores
(i)  2001-2002 Rs. 147 Crores

Requirement of LPG in the Country

2864. SHRI E.M. SUDARSANA NATCHIAPPAN: Will

the Minister of PETROLEUM AND NATURAL GAS be
pleased to state:

(a) the estimated monthly requirement of LPG in the

country at present, State-wise and the supply position
thereof; and

(b) &e steps taken by the Government to meet the
tull requirement of LPG in the States?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) The
:ttibrlri\:tesde:onthl'y LPG requirement of the customers of
Pudlc Se or O Marketing Companies (OMCs) in the

flous States is given in the statement enclosed.

oM éb) The demand of LPG customers enrolled with

8 in the country is being met by and large in full.
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Statement

PHALGUNA 30, 1923 (Saka)

Estimated Monthly LPG Requirement/
Demand During 2001-2002

(Figure in TMT)
States Estimated average
monthly requirement
1 2
Andhra Pradesh 49.25
Arunachal Pradesh 0.67
Assam 10.36
Bihar 13.80
Chhattisgarh 4.90
Delhi 39.67
Goa 2.86
Gujarat 40.05
Haryana 21.57
Himachal Pradesh - 5.41
Jammu & Kashmir 6.50
Jharkhand 56.32
Kamataka 35.00
Kerala 26.09
Madhya Pradesh 22.79
Maharashtra 90.69
Manipur 1.18
Meghalaya 0.74
Mizoram 1.20
Nagaland 0.78
Orissa 6.64
Punjab 30.66
Rajasthan 25.82
Sikkim 0.41
Tamil Nadu 61.31
Tripura 1.19
Uttar Pradesh 61.93

to Questions 118

1 2

Uttaranchal 11.35
Waest Bengal 32.62
Sub Total 610.73

Union Territories

Andaman & Nicobar 0.28
Chandigarh 2.53
Dadar & Nagar Haveli 0.17
Daman & Diu 0.18
Lakshadweep 0.02
Pondicherry 1.68
Sub Total 4.77
Grand Total 6156.50

Nagaland Government’'s MoU with ONGC

2865. SHRI K.A. SANGTAM: Will the Minister of
PETROLEUM AND NATURAL GAS be pieased to state:

(a) whether the Govemment of Nagaland have signed
a MoU with the ONGC for extraction of oil in the State;

(b) it so, the time by which it is likely to be started,

(c) whether the Govemment are contemplating to
open the Head Office of ONGC at Dimapur in Nagaland
for an efficient administration; and ’

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) No,
Sir.

(b) Does not arise.

(c) and (d) Oil and Natural Gas Corporation Limited
(ONGC) has no plan to open an office at Dimapur as its
operations can be managed from the existing office at
Jorhat.
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Quota of SC/ST in Cadres of Judiclial Officers and
Ministerial Staff

2868. SHRI RAMJI LAL SUMAN: Will the Minister of
LAW, JUSTICE AND COMPANY AFFAIRS be pieased to
state:

(a) whether the quota of vacancies reserved for
Scheduled Castes and Scheduled Tribes (15% for SCs
and 7.5% in respect of STs) in the cadres of judicial
officers and ministerial staff in Group A, B and C
categories of posts/services under the Supreme Court of
india has not been achieved so far,

(b) if so, the total number of posts of judicial officers
and in ministerial services in the category of Class |
(Group A), Class Il (Group B) and Class il (Group C)
under the Supreme Court of India;

(c) the number of persons belonging to General, SC,
ST and OBCs categories working against such posts/
services including their respective percentage to such
posts; and

(d) the backlog of vacancies/posts for SCs/STs &
OBCs as on date?

THE MINISTER OF LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI ARUN JAITLEY): (a) and (b) The
Registry of Supreme Court has informed that the
appointments of the officers and staff of the Supreme
Court of India are made by Hon'ble the Chief Justice of
india under Article 146 of the Constitution of India keeping
in view the requirements of the Court tor efficient
tunctioning of the Registry. The scope of appointments in
the Registry is limited and fresh recruitments are few
and as such, there is no reservation for SCs/STs in the
Registry of the Supreme Court.

(c) and (d) The Registry of the Supreme Court has
stated that in the absence of any reservation for SCs/
STs, no separate rosters are being maintained and as
such, the information sought for is not readily available.

Confiict on Ownership Right of Panna, Mukta
Oilifieids

2867. SHRI DINSHA PATEL: Will the Minister of
PETROLEUM AND NATURAL GAS be pleased to state:

(a) whether the Govemnment are aware about the
conflict in the issue of ownership right of Panna, Mukta
and Tapt oilfieids between British Gas India, ONGC and
Rellance;
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(b) if so, whether the Government are trying to
intervene in this issue and settle it as it may affect the
further development and exploration schedule of this
oilfields; and

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
PETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
AFFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
(c) The Production Sharing Contracts (PSCs) in respect
of discovered fields of Panna-Mukta and mid & South
Tapti fields were signed with an unincorporated Joint
Venture comprising Oil and Natural Gas Corporaiion Ltd.
(ONGC) with 40% stake, Reliance Industries Ltd. (RIL)
with 30% stake and Enron Oil Gas India Ltd. (EOGIL), a
subsidiary of Enron Corporation, with 30% stake as the
Contractor under the PSCs for these fields. Recently, BG
Group have informed that they have purchased 100%
shares of EOGIL from Enron Corporation. There is no
dispute about the ownership rights of these fields.

Proposal for TPP at Bellary

2868. SHRI S.D.N.R. WADIYAR: Will the Minister of
POWER be pleased to state:

(a) whether the Government have a proposal to set
up a Thermal Power Station at Bellary;

(b) if so, the estimated cost and capacity of the
project; and

(c) the total land acquired for that project?

THE MINISTER OF STATE IN THE MINISTRY OF
POWER (SHRIMATI JAYAWANTI MEHTA): (a) Yes, Sir.
The State Government have a proposal.

(b) The capital cost of the project as estimated by
Kamataka Power Corporation Ltd. (KPCL) for the Bellary
Thermal Power Project is Rs. 2217 crores. The proposed
capacity is 1x500 MW with provision of expansion to
ultimate capacity of 1000 MW.

(c) As per KPCL, they have already acquired 667
Hectares of land required for the project through
Kamataka Industrial Area Development Board.

[Translation]
Appointment of Medlators in Companies

2869. SHRI JASWANT SINGH BISHNOI: Will the

Minister of LAW, JUSTICE AND COMPANY AFFAIRS be
pleased to state:
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(a) the number of the mediators appointed in various
ompanies during the last three years company-wise;

(b) the procedure followed to appoint the mediators;
ind

(c) whether the procedure to appoint the mediators
as been followed during the last three years?

THE MINISTER OF LAW, JUSTICE AND COMPANY
\FFAIRS (SHRI ARUN JAITLEY): (a) to (c) The term
Mediator' has neither been defined nor any procedure
or appointment of mediators prescribed under the
Jompanies Act, 1956.

English]
Discovery of Gas in Basin of Maharashtra Coast

2870. SHRI BASU DEB ACHARIA: Will the Minister
f PETROLEUM AND NATURAL GAS be pleased to
itate:

(a) whether ONGC made a significant gas discovery
n Basin of Maharashtra Coast near Mumbai and new oil
ind gas bearing structure in western offshore about 6
.m. east basin (Vasai) Gas fields;

(b) it so, the details thereof;

(c) the Government's initiative for the exploration of
hose blocks;

(d) whether the oil exploration blocks will be offered
o private sector company for exploration; and

(@) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
’ETROLEUM AND NATURAL GAS AND MINISTER OF
STATE IN THE MINISTRY OF PARLIAMENTARY
\FFAIRS (SHRI SANTOSH KUMAR GANGWAR): (a) to
®) Yes, Sir. Oil and Natural Gas Corporation Ltd. (ONGC)
\as struck oil and gas in Bassein East prospect located
ibout six kilometer East of Bassein gas field off the
Aaharashtra coast. At present, the field is under
lelineation on a fast track basis. Two delineation wells
'ave been drilled and another well is also under drilling.
D seismic acquisiton has been planned during the
‘urrent year by ONGC, who will continue the exploratory
Morts in this acreage on their own for converting this

ind into a producing property.
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Military and Sainlk Schools

2871. SHRI RAJAIAH MALYALA: Will the Minister of
DEFENCE be pleased to state:

(a) the number of Military and Sainik schools
presently functioning under your Ministry, State-wise;

(b) whether there is any proposal to hand over them
to Kendriya Vidyalaya Sangathan; and

(c) if so, the detalls thereof?

THE MINISTER OF DEFENCE (SHRI GEORGE
FERNANDES): (a) Statement is enciosed.

(b) There is no proposal for handing over Military
and Sainik Schools to Kendriya Vidyalaya Sangathan.
(c) Does not arise.
Statement

No. of Military and Sainik Schools presently functioning
under the Ministry of Defence (State-wise)

LIST OF MILITARY SCHOOLS

SI.No.  Location State

1. Ajmer Rajasthan

2. Dholpur

3. Belgaum Kamataka

4. Bangalore

5. Chail Himachal Pradesh

LIST OF SAINIK SCHOOLS

Sl.No. Location of the State
School

1 2 3

1. Satara Maharashtra

2. Kunjpura Haryana

3. Kapurthala Punjab

4, Balachadi Gujarat

5. Chittorgarh Rajasthan

6. Korukonda Andhra Pradesh




123 Written Answers

1 2 3

7. Kazhakootam Kerala

8. Purulia West Bengal

9. Bhubaneshwar Orissa

10. Amaravathinagar Tamil Nadu

1. Rewa Madhya Pradesh
12. Tilaiya Jharkhand

13. Bijapur Karnataka

14, Goaipara Assam

15. Ghorakhal Uttaranchal

16. Nagrota Jammu & Kashmir
17. Imphal Manipur

18. Sujanpur Tira Himachal Pradesh

Tarift for Wind Energy

2872. SHRI A. VENKATESH NAIK: Will the Minister
of NON-CONVENTIONAL ENERGY SOURCES be
pleased to state:

(a) whether the Govemment proposed preferential
tarift for wind energy and wheeling, and

(b) if so, the details thereot?

THE MINISTER OF STATE OF THE MINISTRY OF
NON-CONVENTIONAL ENERGY SOURCES (SHRI M.
KANNAPPAN): (a) and (b) Guidelines were issued for
introduction of conducive policies by State Govemments
for power generation from Non-Conventional Energy
Sources, including wind power generation. The Guidelines
pertain to fixation of tariff for purchase of electricity by
State Electricity Boards, alongwith annual escalation:
wheeling and banking; and third party sale of power
generated from renewable energy based power projects.

[Translation]
Sale of Fake Raillways Tickets

2873. SHRI HARIBHAI CHAUDHARY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether fake rallway tickets ars being sold in the
country on a large scale;

(b) it so, whether any racket involved in the selling
of fake railway tickets has been bursted;
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(©) if 50, the action taken against the persons involveq
in the said racket, and

(d) the financial loss suffered by the railways due to v
the sale of such fake tickets during the last two years’g

THE MINISTER OF STATE IN THE MINISTRY OF §
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE§
IN THE MINISTRY OF RAILWAYS (SHRI 0.}
RAJAGOPAL): (a) to (c) A few isolated cases of sale ol
fake railway tickets and irregularly issued tickets have §
been detected. In the cases involving railway staff, strict
disciplinary action has been initiated and in respect o
outsiders, cases have been registered with the Police
under relevant provisions of law.

(d) The loss suffered on account of sale of such
tickets is not quantifiable and no such statistics are
maintained.

[English]

Doubling of Railway Lines In Gujarat

2874. SHRI RADHA MOHAN SINGH: Will the Minister
of RAILWAYS be pleased to state: '='

(a) whether the Government are contemplating toi
double the single railway lines in Guijarat;

(b) it so, the details thereof; and
(c) it not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS AND MINISTER OF STATE
IN THE MINISTRY OF RAILWAYS (SHRI O
RAJAGOPAL): (a) and (b) The surveys for doubling Delhi-
Ahmedabad and Udhna-Jaigaon lines are in progress.
Further consideration of these projects would be possible
once the survey reports become available.

(c) Does not arige.

[Transiation)

Electricity to Bhavanathpur Lime Stone Mines

2875. SHRI BRAJ MOHAN RAM: Wi i
: Will the Minister of
STEEL be pleased to state:

(a) the rate of electricity purchased for industrial and

®stic consumption by -the Bhavnathpur based Lime

Stone Mines of Raw Material Divisi
al Div
Govemnment of Jharkhang, ision of SAIL from the
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(b) whether the SAIL have urged the Jharkhand State
jlectricity Board to charge separate rates of electricity
or industrial and domestic consumption for the mines;

(c) if so, the details thereof, and
(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE MINISTRY OF
STEEL (SHRI BRAJA KISHORE TRIPATHI): (a) The
yresent rate of purchase of electricity for industrial and
jomestic consumption of Bhavnathpur is same as per
axisting tariff of JSEB. The rate is

(i) Rs. 1.72 per unit
(i) Rs. 115 per KVA demand
(i) Rs. 2,4401 per unit as fuel surcharge

N.B : The rate is same for both industrial and
domestic consumption for Bhavnathpur.

(b) No, Sir.
(c) Does not arise.

(d) As a high tension power line has been provided
tor Bhavnathpur Limestone Mines, they are not eligible
for separate rate for industrial and domestic consumption,
as per the tariff provisions of JSEB.

[English]
Setting up of Hydro Power Plant In Karnataka

2876. SHRI G.S. BASAVARAJ:
SHRI IQBAL AHMED SARADGI:
SHRI G. MALLIKARJUNAPPA:

Will the Minister of NON-CONVENTIONAL ENERGY
SOURCES be pl<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>